Eighth Series, Vol. XIII, No. 4 Wednesday, February 26, 1986

Phalguna 7, 1907 (Saka)

[LOK SABHA DEBATES
(English Version)

Fifth Session
(Eighth Lok Sabha)

(Vel. X11I contains Nos. 1 to 10)

LOK SABHA SECRETARIAT
NEW DELHI

Price : Rs, 4.00



{Original English proceedings imcluded in English wersion and Original
Hindi proceedings included in Hindi dersion ill be Vtreated as authoritative
and not the translation thersof.]



CONTENTS

No. 4, Wednesday, February 26, 1986/Phalguna 7, 1907 (Saka)

Oral Answers to Questions

*Starred Questions Nos. 41 to 45 and 48

Written Answers to Questions
Starred Questions Nos. 46, 47, 49 to 58 and 60
Unstarred Questions Nos. 443 to 546 and 548 to 583

Railway Budget, 1986-87 — Presented

Papers laid on the Table

Message from Rajya Sabha

Motor Vehicles (Amendment) Bill, As Passed by Rajya Sabha

Committee on Private Members® Bills and Resolutions
Eleventh Report

Bstimates Committee
Twenty-fifth Report

Calling Attention to Matter of Urgent Public Importance

Situation arising out of non-settlement of ethnic problems of Tamils in

Sri Lanka
Shri P. Kolandaivelu
Shri B. R. Bhagat
Shri Bhattam Sriramamurty
Shri Harish Rawat

. Shrimati Bibha Ghosh Goswami

COLUMNS

1—29

29—240
29—54
54—239

240—255
256—267
267

263

268

268

268—288

268

269
275
279

281

* The Sign } marked above the name of a Member indicates that the question was

actually asked on the fioor of the House by that Member.

(i)



Motion Re : Joint Committee on Lokpal Bill

Matters Under Rule 377

0]

(id)

(iii)

(iv)

(v)

(vi)

(vii)

(viii)

(ix)

Damage caused due to recent hailstorm in Vidharbha region in Maha-
rashtra and need to provide necessary relief to the people

Shri Banwari Lal Purohit

Repored reduction in sanctioned grant for Tanda Thermal Project,
Faizabad, UP and urgent need to complete the project

Shri R. P. Suman

Need to provide adequate financial assistance to Rajasthan for giving
relief to farmers affected by heavy rainfall and hailstorm

Shri Shanti Dhariwal

Measures needed to solve the problem of industrial sickness in West
Bengal

Shri Priya Ranjan Das Munsi

Need to give financial assistance to cultural institutes in Bihar

Shri C. P. Thakur

Urgent steps needed to protect the historic fort at Khurda, Orissa and
to issue commemorative postal stamps in memory of “Jai Rajguru”
and “Buxi Jagabandhu”

Shri Chintamani Panigrahi

Need to withdraw the circular issued by Government of India regarding
registration of private medical Practitioners and to amend the Medical

Council of India Act

Dr. A. Kalanidhi
Need to amend articles 310 and 311 of the Constitution
Shri Ajoy Biswas

Licenee to the Bangalore Water Supply and Sewerage Board for setting
up wireless communication system

Shri V. 8. Krishna Iyer

COLUMNS

288—289

289—295

289

290

290

291

292

292

293

293

295



(i)

COLUMNS

Motion of Thanks on the President’s Address 296—400
Dr. A. Kalanidhi 296
Shri P. Namgyal 302
Shri C. P. Thakur 305
Shri C, Madhav Reddi 309
Shri Shripati Mishra 315
Shri Mahabir Prasad Yadav 320
Shri Somnath Chatterjee 322
Shri Vakkom Purushothaman 333
Shri Mukul Wasnik 337
Shri Chintamani Panigrahi 340
Syed Shahabuddin 346
Shri Ajoy Mushran 352
Shri D. P. Yadava 361
Shri P. Kolandaivelu 370
Shri Chiranji Lal Sharma 376
Shri S. B. Sidnal 384
Shri Shantaram Naik 388
Shri Madan Pandey 393
Shri Balasaheb Vikhe Patil 396
Business Advisory Committee 400

Nineteenth Report



LOK SABHA DEBATES

L S —— —

LOK SABHA

Wednesday, February 26, 1986/Phalguna
7, 1907 (Saka)

The Lok Sahha met at Eleven of
the Clock,

[MR. SPEAKER in the Chairl

ORAL ANSWERS TGO QUESTIONS
[Translation)
Implementation of Panjab Accord

y *41. SHR1 NARSINH MAKWANAT :
DR. A. K. PATEL :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the steps taken to implement the
Punjab Accord concluded between Prime
Minister and late Shri Harchand Singh
Longowal;

(b) when the Mathew Commission
submitted its report to Government and
whether Government accepted it;

{¢) the nature of hindrances erupted in
the implementation of this Accord and the
steps being taken to remove them;

(d) thc tims by which thz above agree-
ment will bz fully implemented;

(e) whether the recommendation of the
Mathew Commission to appoint a fresh
Commission has been accepted by Govern-
ment; and

(f) if so, by what time the new Commis-
sion is likcly to be appcinted ?

THE MINISTER OF HOME AFFAIRS"
(SHRI S. B. CHAVAN) : (a) to (f). A
statement is given below.

Statement

Out of 11 items covered by Memorandum
of Scttlement signed by Prime Minister and
late Sant Harchand Singh Longowal, so far
the following items have been fully imple-
mented :

Item-1 Compensation to innocent
persons killed.

Item-2 Army recruitment.

Item-3 Inquiry into Ngvember
incidents.

Item-4 Rehabilitation of those
discharged from the Army, °

Hem-6 disposal of pending cases. '

Item-38 Centre-State relations.

Item-10 Representation of minori-

ties.

2. The position in  respect of items so
far not fully implemented is as follows :

Item-7 : Territorial Claims

Paragraph 7.1 and 7.3 of the accord are
inter-connected Paragraph 7.1 deals with
transfer of Chandigath to Punjab and
transfer of certain areas of UT Chandigarh
to Purjab and Haryana respectively. Accord-
ing to paragraph 7 3 the actual transfer of
Chandigarh to Punjab will take place simul-
taneously with transfer of areas in lieu of
Chandigarh to Haryana. :

Mathew Commission which was appointed
pursuant to paragiaph 7.2 of the Accord
submitted its Report on 25th January, 1986.
The Commission found that it cannot
recommend transfer of any Hindi-speaking
areas of Punjab to Haryana because the
villages and towns in she Fazilka-Abohar
areas of Punjab identified by it as Hindi-
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speaking do not satisfy the criterion of
contiguity. The Mathew Commission has
observed that it is for the Government of
India to take such suitable steps as it deems
fit including the appointment of a Commis-
sion, to give effect to the general intention of
Smt. Indira Gandhi to transfer some Hindi-
speaking territories in Punjab to Haryana in
lieu of Chandigarh. Pursuance to this, the
Home Minister has held discussions with the
Chief Ministers of Punjab and Haryana
with a view to deciding the further course of
action.

As regards other items, action regarding
an All India Gurudwara Bill (item-5) is
under way, a Tribunal has been appointed
to adjudicate the claims regarding share in
the waters of Ravi-Beas system and construc-
tion of the SYL canal is being monitored
(item-9) and various steps are being taken
for promotion of Punjabi-language (item-11).

SHRI NARSINH MAKWANA : Mr.
Speaker, Sir, the Home Minister had held
talks with the Chief Ministers of Punjab and
Haryana on the question of transfer of some
villages to Haryana in lieu of Chandigarh.
1 want to know from him whether some
agreement is likely to be reached between the
two Chief Ministers?

SHRI S. B. CHAVAN : Sir, during the
talks that were held between the two Chief
Ministers, | had impressed upon them to
find a way out to resolve this issue. They
met twice but no concrete proposals have
emerged so far. 1t would be a better course
if they come to a mutual agreement,

SHRI NARSINH MAKWANA : Mr.
Speaker, Sir, I want to know from the hon.
Minister whether the Tribunal appointed to
adjudicate the claims regarding Ravi-Beas
waters is acceptable to both the sides or not.
Anpother thing which 1 want to know is what
arrangement has been made for monitoring
the construction of the SYL capal and by
when this work is likely to be completed ?

SHRI S. B. CHAVAN : Sir, a Bill on
sharing of waters was introduced in the
House yesterday only and if you go through
the Bill, you will find that it will be binding
on both the States. As regards the question
about the construction, the Water Resources

Department is doing its monitoring,
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[English]

DR. A. K. PATEL : Did the Mathew
Commission desire last year to have a
language census in Abohar, Fazilka and
Kandukheda and the Government did not
agree to it ? Then, why did Government
permit the same language census just ten
days before, on 26th January 1986—when
the atmosphere was surcharged—resulting in
great  bitterness between Punjab and
Haryana ?

SHRI S. B. CHAVAN : The first part
of the question is not correct.

SHRI CHARANIJIT SINGH WALIA :
Mr. Speaker, Sir, may 1 ask the Minister
whether the Rajiv-Longowal Accord was
approved by Parliament. 1f so, was Parlia-
ment taken into confidence for changing the
date of transfer of Chandigarh from 26th of
January ? May I know the persons responsi-
ble for the contempt of the House and the
elements inside and outside Government who
are trying to scuttle this Accord ?

SHRI S. B. CHAVAN : So far as the
Punjab Accord is concerned, the House was
kept informed. There was no question of
any approval of the House and therefore
the question of any contempt of the House
does not arise. The transfer of Chandigarh
to Punjab is a matter on which the Govern-
ment is fully committed. There is no
question of going back so far as the question
of transfer of Chandigarh to Punjab is
concerned. But in the Accord itself, if the
hon. Member would go through it, he will
find that this is dependend on some of the
Hindi speaking areas going to Haryana, in
lieu of Chandigarh. And these two things
have to happen simultaneously.

SHRI P. NAMGYAL : Mr. Speaker,
Sir, the Mathew Commission could not
recommend it because of non-existence of
contiguity as village Kandukbera is coming
in between Abohar-Fazilka and Haryana.
In the light of this may, 1 know whether the
Government at any stage considered to have
a corridor ecither through that village or
through Rajasthan, being the neighbouring
State, to have a link between Abobar-
Fazilka and Haryana with a view to enabling
to implement the Accord and Hindi speaking
arcas going to Haryapa,
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SHRI S. B. CHAVAN : If I remember
correct, after the signing of the Accord, there
was no such proposal which was put forth
before the Government or before the Mathew
Commission. But before the Punjab Accord
was signed, there was some proposal at some
stage but it could not be agreed to.

[Transiation]

SHRI CHARANIIT SINGH ATHWAL :
Mr. Speaker, Sir, the Census held in 1961
was also held under tension and that Census
has not been accepted as correct to date. I
am aware of it because my village also falls
in that area. Census was held there twice
thereafter, once in 1971 and then again in
1981. The Commission did not accept even
the Census of 1981 as correct. It was
because of this that the Government had
again to conduct Census there under tension.
Even the Census of 1981 was not accepted as
correct although it was conducted by the
Government employees. There may be a
number of villages in Haryana, Himachal
Pradesh and Rajasthan where majority of
the population is Punjabi speaking. I want
to know from the hon. Minister whether the
Government would agree to conduciing
a fresh Census in the said villages if a
demand to the effect that they want to be
included in Punjab is raised tomorrow ?

SHRIS. B. CHAVAN : God forbid, if
some commission is appointed and that
commission makes the recommendation that
a fresh Census is required to be conducted,
then it is possible. Government did not
conduct Census there onits own. If a
commission recommends that conducting a
fresh Census is necessary, it cannot be
overruled.

SHRI CHARANIJIT SINGH ATHWAL :
Can the Government order a Census, if they
80 desire, even before the findings of the
Commission are received, because in the
present case the survey was conducted at the
behest of the Centre ?

SHRI S. B. CHAVAN : I think the hon.
Member is not fully informed. The Centre
never said that Census should be conducted
there. It was not the view of the Central
Government, it was the Commission that had
asked us whether we could help them in the
event of their conducting a'Census. ‘We told
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them that we were prepared to extend what-
ever assistance they wanted if they thought
conducting of Census was necessary and it
was in this light that the entire machinery
of the Registrar General of India was placed
at their disposal.

[Englis h)

SHRI SOMNATH CHATTERJEE :
Mr. Speaker, Sir, we are very anxious that the
Punjab Accord should be fully implemented.
We are very unhbappy and worried also
that there has not been implementation of
the accord which has resulted in inflaming
passions also and the extremists are gaining
strength about which we are all perturbed
and we are against that. The point is......

MR. SPEAKER : Is there any reason
for doing thing, if this does not happen ?
Is there any reason that the terrorists should
rise, more than that ?

PROF. MADHU DANDAVATE :
Passions do not need any reason.

SHRI SOMNATH CHATTERIJEE :
The point is that the good agreement which
has not been implemented is due to some
drift, mishandling of the position. The
agreement does not postulate that the
transfer of territory should be restricted to
Fazilka and Abohar. But somehow the
Mathew Commission only went into that.
The question is, some other areas will have
to be given in lieu of Chandigarh. According
to the reply, it seems that after the fiasco
of the Mathew Commission, the only step
that has been taken by the Government is
that the Home Minister is having discussions
with the Chief Ministers of Punjab and
Haryana with a view to deciding the futther
course of action. We have seen how the
Chief Minister of Haryana has indulged
chauvinistic......

MR. SPEAKER : Please put the
question. I am not allowing. This is
diversion. Not allowed.

(Interruptions)

SHRI SOMNATH CHATTERJEE : This
is a very sensitive matter. Therefore, 1 am
putting it carefully. What i§ the concrete
step that is being taken by the Governmient ?
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Is there any time-frame fixed within which
this implementation will be made and the
exchange will take place ?

SHRI S. B. CHAVAN : First of all,
I would like to remove the wrong
impression that the hon  Member has in his
mind that the extremists are indulging in
extremism or terrorism because of the non-
implementation of the accord.  (Inter-
ruptions) First of all, I think hon. Members
must be aware of this.  (luterruptiony)
Hon. Members must be aware of the fact
(Interruptions). 1 think you will allow.me
now to rep'y. You have put the question,
I have a right to reply. (lnrerruptions)

MR. SPEAKER : Order, order. I do
not like this. You thiok itis your pait to

interject the proceedings cvery time. [ do
not like this.
SHRI S. B. CHAVAN : I can well

understand the unpalatable part of reply
you will get. T would like to remove the
impression. Hon. Members must be aware
of the fact that the extremists are totally
opposed to the accord itself. So, t.herc in
no question of this portion not being doae

and that portion not being done. That is
besides the point altogether. If the hon
Member would go through the reply, he

will find most of the points where the action
was to be taken, have been implemented.
Mathew Commission has given its report
wand in the report itself, they have said
either the Government can consider
bringing both the parties together for
discussing the points with them or appointing
another Commission. Before we take any
further step, it is very necessary that we
should discuss with the parties so that we
do not again come to the same conclusion
as the previous Commission , had come.
What needs to be done is a matter which
will have to be discussed with them and that
is exactly what we are discussing.

THE PRIME MINISTER (SHRI RAJIV
GANDHI) : I will add one word to that.
If you look at the accord that was signed, if
I remember correctly, para 7 which deals
with the specific question of Chandigarh, we
bave not deviated from that. We were,
acco:ding to that accord, required to set up
a.Commission and go according to what the
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Commission says.  Unfortunately, the
Commission has given a report which did
not make it possible for us to take certain
action on the 26th January as we would
have liked to.

PROF. MADHU DANDAVATE : It
was anticipated.

SHRI RAJIIV  GANDVI :
not anticipated. I do not anticipate what
Judges do in the Commission, You might
be anticipating that. The only point that
[ am coming to 1s that there is no deviation

It was

in  the implementation of the
accord. It is  according to  what
the Commission siys. We aie now

doing precisely what the Commission has
recommended. It has recommended that
we should try to have a settlement between
the two Chief Ministers or  set up another
Commission. We are looking at both the
aspects. We have been in touch with both
the Chief Ministers and afier this process is

hopefully concluded, we will take the next
step soon.
SHRI DHARAM PAL SINGH

MALIK : Our late hon. Prime Minister Mrs.
Indira Gandhi had maintained that Haryana
will get Hindi-speaking villages of Abohar
and Fazilka areas of Punjab in lieu of
Chandigarh and a corridor was to be
provided through the land of village Khendu
Khera to connect the said villages with
Haryana. The present award also contains
almost a similar Language. It means that
the wishes of the late Prime Minister can be
fulfilled only when the villages of Abohar
and Fazilka including the corridor through
village Kendukhera are transferred to
Haryana. So, Sir, in these circumstances
may I know from the hon. Minister whether
the transfer of Chandigarh and the Hindi-
speaking areas of Abohar and Fazilka will
be dealt with as a package deal to give
justice to Haryana including the corridor
through village Kendukhera.

MR. SPEAKER : It is again a repetition.
You couldyhave put a question whatever
you liked.

SHRI DHARAM PAL SINGH MALIK :
My question is : whether the transfer of
Hindi-speaking vil!ggesk of Abohrr and
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Fazilka including the corridor through
village Kendukhera to connect them with
Haryana will be dealt as a package deal
with the transfer of Chandigarh,

SHRI S. B. CHAVAN : As far as the
question of providing a corridor, I have
already replied to one hon. Member as to
what the position is. After the signing of
the accord, no such proposal was discussed
and if the hon. Member would go through
the accord itself, he will definitely come to
know that transfer of Chaadigarh and
transfer of Hindi-speaking areas to Haryana—
these two actions have to be simultaneous
and it is provided in the accord itself.

Security of Indian Nationals in South
Yemen

*4). SHRI E. AYYAPU REDDYT :

SHRI ANANTA PRASAD
SETHI ;
Will th: Muister of EXTERNAL

AFFAIRS be pleased to state :

(8) whether in recent internal Jistur-
bances in South Yemen, the residence of
Indian  Ambissader  was attacked and
several Indians were Kkilled, injured and
stranded;

(b) if so, the details thereof;

(c) the steps taken by Union Govern-
ment to give protection to the life and
property of Indian nationals in South
Yemen;

(d) the steps taken to eva:cuate them

from South Yemen,;

(¢) whathar the qi3stion of payment of
compensation to the bereaved families of
the Indian killed has bzen taken up with the
South Yemen Government; and

(f) if so, the outcome thereof ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT) : (a) to
(f). A statement js given below.

&

Statement

" Internal disturbances in the People’s
Democrgtiyc "Republic of Yemen began on
the forenoon of 13th ‘jénuary, 1986. There
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was a total breakdown of all normal
channels of communications between PDRY
and outside world from 13th to 27th January,
1986. While the fighting was an entirely an
internal affair of PDRY a large number of
foreign nationals present in  that country
including about 3000 Indian nationals were
affected.

All possible efforts were made to get in
touch with our Embassy in Aden through
channels available with  Sovi t and British
Governments.  Their  ships which happened
to be in the vicnity  of Adcn were helping
in the evacuation ol foreign  aationals from
Aden and they agreed on cur request to
evacuate Indian nationals. Accordingly some
425 Indian  nations were awvacuated from

Ader to Dijibouti on these ships between
Januay 17 to 24, Simultanecusly the
Shippmg  Corporation  of India  was

immediately asked to divert theic cargo ships
to Djibouti. Accordingly two ships—the
Vishavadharm and the Vishavaumang were
able to bring 69 and 63 Indian evacuees to
Bombay on  January 31 and February 7
respectively. A spzciallv chartered Air India
plane was also szut to Djiboati and 44 Indian
nat:onals along with 110 from Bangladesh
and Srt Lanoka wece evacuated by  air on
27th January, 1935. More [ndian nationals
were evacuated by commercial fl.ghts arranged
by thzir respeative employers.

The Governmnant of India also despatched
an Indian Naivy frigate to the vicinity of

Aden inthe last week of Janauy to be
available for assisting th: evacuation
process.

Through evacuzes who came to Djibouti
from Aden it was learat that about 800
Indians were awaiting evacuatioa  but the
local authorities were reluctant to allow
them to leave since their services were
considered essential during that period.

The PDRY Ambassador in Delhi was
requested to contact his Government
immediately to allow our nationals to leave
in view of the attandant risks. Dince he was
not able to get in touch with his Government
we requested the Soviet Government to get
in touch with our Mission in Aden as well
as the PDRY Government to facilitate
expeditous evacuation. We had. kept in
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readiness arrangements to evacuate our
nationals by air from Aden all this time.

As soon as telex communication were
restored with our Mission in Aden on 29th
January the Mission was asked to finalise
local arrangements for evacuation of Indian
nationals in consultation with the PDRY
Government. By that time the situation was
beginning to normalise and ilie number of
Indians wanting to be evacuated steadily
fell. Flights to and from Aden started
operating towards the beginning of February.
Ambassador of India in the PDRY, Shri
Manners, reached Aden from Djibouti on
7th  February. FEarlier he bad reached
Djibouti on 22nd January to receive the
evacuees from Aden and to evacuate them
to India with the belp of our Hon. Consul

General and other mniembers of the Indian
community who mobilised all their available
resources to help fellow nationals in
distress.

Reports of the death of 11 of our
natianals were received from evacuees when
they reached Djibouti from Aden. As soon
as telex communications were restored with
Aden, the Mission was asked to confirm
these reports and to obtain details from
PDRY anthorities. Simultaneously PDRY
Ambassador in Delhi was asked to convey
our serious concern to his Government
about the reported deaths and about the need
to assure the safety and security of our other
naticnals in the country. He was also asked
to convey his  Government’s urgent
concurrence to allow all Indian nalionals
who wished to be evacuated without any
further delay.

The Joint Secretary in the Ministry
looking after Gulif affairs was ent to Aden
on a five-day visit from 11th to 15th
February for on-the-spot assessment of the
situation. During his stay in Aden the Joint
Secretary met representatives of a cross
section of Indian community including
workers, ductors, lecrurers, nurses. ITEC
experts and others. With very few exceptions
they indicated the desire to continue working
in PDRY as they felt that the woyst was
over and the situation was steadily
pormalising itself. Only about 80 persons
desired to be evacuated and the Embassy has
been asked to make arrangements for their
evacuation in consultation wilh their

cmployers,
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It has now been confirmed that the 11
Indians killed were in their mess at their
camp-site on the outskirts of Aden. They
were killed when they were hit by tank fire
on January. According to eye-withnesses,
their bodies were mutilated and burnt beyond
recognition and could not be identified
individually. The remains have been buried
by their friends and local authorities as it
was not possible either to preserve the few
remains or to send them to their relatives at
the height of the fighting. Four other
workers were injured—two of them seriously.
They had beep given medical treatment and
the PDRY Government would be
repatriating them to India. No other
serious injuries were reported amongst
Indian nationals who are all reported to be
safe. On our taking up the matter with them,
the PDRY Government has since agreed to
pay compensation to the families of the
deceased Indians as well as to those who
were injured.

The residence of our Ambassador in
Aden has suffered damage. It was reported
that on 16 January some soldiers stormed
into the house and fired on the servant who
was injured on his right arm. Jt would
appear that soldiers temporarily used this
building during the fighting which took place
in the vicinity. There was, however, no

major damage to the belongings in the
house.
Throughout the fighting, while many

other foreign Embassies were closen and
their personnel evacuated our Embassy
personnel continued at their post and none

of them has been evacuated. Their
functioning was hampered during the
fighting and like other Indian nationals

they had to face considerable hardship.

During the height of the fightiag due to
preakdown of all communications our
officials were trapped in the Chancery and
their families in their respective houses
without electricity and water. Their courage
in the face of severe physical and mental
hardship and suffering is commendable.
The PDRY Government has also expressed
great appreciation of the timely services
rendered by Indian doctors, nurses and
others duripg the disturbances. The PDRY
Government has also expressed their deep
regret to the Government of India for
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the difficulties which Indian nationals had to
face during the disturbances.

"SHRI E. AYYAPU REDDY : 1 find
from the aaswer that part (f) of my guestion
has not been answered. That is the question
of compensation to the 11 bereaved families
of the few persons who were injured. It is

merely stated that the question
of compensation has been  agreed
to by the Government of Yemen.

What exactly is the position ? Has the
guantum of compensation been determined
and decided ? Has and instalment been
paid to the dereaved families ? Has any
first instalment been paid to the bereaved
families so far gnd if not whether the Union
Government itself will pay compensation to
these bereaved families having regard to the
fact that even the dead bodies could not be
sent back to their families.

SHRI1 B. R. BHAGAT : The statement is
comprehensive and it deals with the question
of compensation as the position obtained at
that time. We sent our special representative,
a Joint Secretary from the Ministry. He
went there and discussed with the Yemen
authorities, the Foreign Minister himself the
question of paying compensation to the 11
persons who died. Unfortunately the bodies
were so mutilated that they could not be
recognised. They were beyond any recognition
and they were buried by the workmen who
were there. So the question of handing over
the bodies does not arise.

Regarding the compensation question,
the Deputy Minister for Construction who
is in charge of this—these are all workers
engaged in construction activities—assured
our Embassy that he is taking up this matter
and giving all priority to the payment of
compensation, and 1 hope that it will be
completed very soon.

SHRI E. AYYAPU REDDY : I have
not received any answer at all. It is merely
in the air that compensation will be paid;
that has been there from the statement of
the Joint Secretary for a long time. What are
the concrete steps that have been taken in
this regard ? Has the quantum been worked
out ? Are they paying in instalments ? He
has not mentioned anything. What is the
quantum of compensation ? Are steys being
taken to work out the compensation ? Let
fhen, in anticipation, pay something
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immediately. These families have to be paid
something immediately. But nothing has
been done.

My next supplementary is this. What
are the steps which will be taken hereafter to
see that communications are pot disturbed
on account of local violences beiween our
Embassy and the Union Government...

MR. SPEAKER : How can he assure
that ?

SHRI E. AYYAPU REDDY : What
are the steps the Union Government is
taking, in view of this experience, to see
that communications are not disturbed or at
least to see that there is safeguard and
security so far as communications are
concarped between the Embassy and the
Government,

SHRI B. R. BHAGAT : In a very
extraordinary, abnormal situation of violence,
communication is the first thing that is
disrupted. It happens everywhere.

MR. SPEAKER
casuvalty.

That is the first

SHRI1 B. R. BHAGAT : Despite total
lack of communication, we made earnest
efforts to contact our embassy and we were
able to establish it through third Countries. At
the earliest moment, we sent our plane, we
sent our ships, we sent our Navy also to
the region. We made every attempt to
establish contacts.

SHRI E. AYYAPU REDDY : By what
time are they expected to be paid compensa-
tion ?

SHRI B. R. BHAGAT : The first
instalment of compensation may have been
paid 1 will find out. Our Ambassador is
engaged every day in this. This is the topmost
priority.

SHRI ANANTA PRASAD SETHI :
I appreciate the steps taken by the
Government for the evacuation of the
Indian nationals, those who were affected.
But at the same time I would like to know
from the hon. Minister by what time all the
Indian nationals affected are going (0 be
evacuated. As mentioned in the statement,
about 3,000 Indian nationals bave been
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gffected during the recent fighting. What
steps have Government taken to evacyate all
those Indian notionals ? Moreover, yop have
mentioned in the statement also that 800
Indian nationals are still awaiting cvacuation,
but the local authorities ate reinctant to
allow them because thewr services are
considered essential. May I know from the
hon. Minister what steps Goveinment is
going to take to ensure safety of the Indians

there ?

MR. SPEAKER : There is a whispering
campaign going on in the House, Please

stop it.

SHRI B.R. BHAGAT : So far as
evacuation of the Indian personnel or workers
there is concerned, at the tune of the crists,
when the conflict was going on, as soon as
we got contact, we were able to evacuate
more than 400 by ship and by plane. When
we sent our Joint Secretary, he met represen-
tatives of all of them At ong time aboui 500
Indians had desiraed to be evacuited. He
contacted them and he offered to them that
assistan € would be given to any one who
wished to be evacuated to India or other
places of safety. But because the situahon
bad normalised, they were not willing to
come away, and th: Government of PDRY
also wanted partcularly the doctors, nurses.
and other techmical persons who were
engaged in the construction activiugs to
continue we asked that security must be
assured to them. Now these people were not
willing to be evacuated; but the offer was
there that anyone willing to be evacuated

will be evacuated.

SHRI SURESH KURUP : There are
complaints from the families of those who
are dead that the External Affairs Munistry
did not show even the primary courtesy to
inform them propsrly even after these
information were printed in the Press |
would like to  know from the Minister on
which date the details about those who were
dead in Yemen reached the External Affairs
Minpistry and whether thair families were
informed about it and if so on which date
and whether there wasa delay, if so, why
that delay occurred.

SHRI B. R. BHAGAT : The interna-
tional flights to and fro Aden were restored
jn the first weck of February 1986. Our
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Ambassador who was stationed in Djibouti
was asked to go immediately to Aden which
be did on the 7th February itself. Our Joint
Secretary, whom we sent from here, reached
there on 11th February. So we were able to
establish contacts as soon and immediately
as we were in a position to do so. We
contacted the families of those who were
killed and all those who were injured and
rendering of all possible assistance had been
done.

SHRI SURESH RURUP : My question
was not teplied to properly. You should
protect me Sir. All the information were
printed in the Press on the 4th and on the
3rd 1 telephoned from my constituency to
the M nister of State in the Ministry of
Extc.nal Affairs to know whether such and
such persons were killed. He said that theré
was no information. But all these infor-
mation were printed in the Press on the
next day.

‘ SHRI B.{R. BHAGAT : My collegue
informs me that the same day, he sent
telegrams to every family himseif.

SHRI1 SURESH KURUP : On which
date ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. R. NARAYANAN) : 1 don’t
recollect the exact date; but the day 1 got
a telex from Yemen, the same day, the same
evening | sent telegrams to all the eleven
families whose addresses 1 had been infor-
med and the Press was also informed.

SHR] SURESH KURUP: This is a
sorry state of affairs Sir. All those people
who were killed were very poor people.

MR. SPEAKER :
Smt. Kishori Sinha.

Next question by

Science Advisory Council

*43, SHRIMATI KISHORI SINHA :
Will the PRIME MINISTER be pleased to
state

(a) whether a Science Advisory Council
for the Prime Minister has been set up;

(b) whether there is also a Science
Advisor to the Prime Minister; and
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(c) if so, what different functions the
Council and the Advisor will perform with-
out any duplication ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENTS, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) Yes, Sir.

(b) Yes Sir, the designation is Scientific
Advisor.

(c) The functions of Science Advisory
Council are :

To advise the P.M. on

1. Major issues facing Science and

Technology.

2.  The health of Science and Techno-
logy in the country and the direc-
tion in which it should move.

3. A perspective plan for 2001 A.D.

The Council will also look at speci-
fic problems with differents,
scientific  departments,  policies,
priorities for research and techno-
logy missions etc. The Council has
been empowered to appoint sub-
groups to study specific subjects.

The Scientific Adviser will advise
the Prime Minister on a continuing
basis on matters concerning science
and technology policy, in addition
to the specific problems referred
to him. He will also have the
responsibility for monitoring the
overall implementation of the
Science and Technology plan in
consultation with the concerned
Munistries/Departments.

SHRIMATI KISHORI SINHA : The
answer given is exhaustive. But at the same
time I would like to know the reasons for
designating the Science Advisory Council to
the Prime Minister and not to the Cabinet
as was the position before the reconstitution
in February 1986 particularly when there is
a Scientific Advisor to advise the Hon. Prime
Minister.

SHRI SHIVRAJ V, PATIL : This is
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a difference of nomenclature. The advice
given to the Hon. Prime Minister will be
available to the Cabinet and the advice given
to the Cabinet will also be available to the
Prime Minister.

PROF. MADHU DANDAVATE : It is
because the Prime Minister is a part of the
Cabinet,

SHRI SHIVRAJ V. PATIL : Yes.

SHRI SOMNATH CHATTERJEE : But
accountability to whom ?

SHRI SHIVRAJ V. PATIL The
previous Council was advising the Cabinet
Committee on Science and Technology and
through Cabinet Committee on Science and
Technology to Council of Ministers. Here
the advice is given to the hon. Prime
Minister and it will be available to the entire
Government. (Interruptions)

AN HON. MEMBER : Why did you
change it ?

SHRI SHIVRAJ V. PATIL : Because it
doos not make any difference.

SHRIMATI! KISHORI SINHA : I
wanted to know whether these changes and
the shifting of some important scientists like
Dr. Varadurajan and Prof. Yash Pal from
their posts in February 1986, were all related
to the Prime Minister’s publicly expressed
dissatisfaction with the Science and Techno-
logy establishment over its inability to
provide Science and Technology missions
for development that he wanted ? If so,
whether these changes presage induction of
fresh blood in the Science and Technology
establishment,

THE PRIME MINISTER (SHRI RAJIV
GANDHD : I think that was not the idea
at all. The idea was that certain scientific
inputs are added in the specific areas where
Prof. Yash Pal and Shri Varadarajan have
been put. It was not because they were not
working. It was because they were working
well. We wanted a positive input in more
areas. Thatis why we have put them there,

PROF. MADHU DANDAVATE : Sir,
I would like to know from the hon. Minister
whether he is aware of the fact that the
famous astro-physicist Dr. Narendikar had
publicly made some suggestions regarding
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structure of Scientific Advisory Council and
its powers and functiops. 1she aware of
them ? What is the response of the Govern-
ment to those suggestions ?

SHRI SHIVRAJ V. PATIL : At present,
he is the member of the Scientific Advisory
Council and he has the facility to express his
views sitting as a member in the Council
and his advice would certainly be available
to the Government and after examining the
advice given by him and the Council in the
appro priate manner, action can be taken.

PROF. MADHU DANDAVATE: My
question was whether he is aware of the fact
and whether he has publicly made some
suggestions ? He can say ‘I am not aware of
that’.

SHRI RAJIV GANDHI : I believe after
his statement, 1 have had a long session with
the Science Advisory Council and we have
agreed on certain mode of operation for the
Council and they aie geing ahead with that.

PROF. MADHU DANDAVATE : The
Prime Minister is more informed.

Proposal for Peace Treaty with Pakistan

*44. SHRI CHITTA MAHATA :

SHRI CHINTAMANI  PANI-
GRAHI :
Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether it is a fact that Pakistan
during recent bilateral talks has accepted a
proposal of India regarding a peace, friend-
ship and cooperation treaty;

(b) if so, the details thereof; and

(c) if not, what are the views of Pakistan
in this regard ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT) : (a) to
(c). Discussions on a draft Comprehensive
Treaty of Peace and Friendship are conti-
nuing. Differences persist on some impor-
tant aspects of the proposed treaty.

[Translation]

SHRI CHITTA MAHATA : Mr.
Speaker, Sir, the hon. Mipister of External
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Affairs has stated in his reply that differenees
persist on some important aspects of the
proposed treaty. 1 want to know from the
hon. Minister what are those important
aspects ? Simla Agreement was signed in
1972 but it has not so far been ratified.
Similar is the problem of Kashmir. On the
other hand, training is being given to the
extremists in Pakistan so that they could
spread terror in Punjab. It is within the
knowledge of the Government of India that
they are receiving training in Pakistan. I
want to know whether the Government of
Pakistan will hand over these extremists to
the Government of India ?

SHRI B. R. BHAGAT . The most import-
tant question on which differences persist is
that we are in favourof solving all issues
mutually through peaceful means on the basis
of the principle of bilateralism under the Simla
Agreement. Not only that, we want to go
even beyond that. We want that the foreign
powers which create tension between our
two nations should not be allowed to do so.
India and Pakistan hold divergent views as
to what should be the draft of the proposed
treaty. There is need to narrow down the
differences.

The second thing, and an important one
on which differences persist is that pone of
the two countries should allow a third
country to build bases in their respective
countries. On this, Pakistan has said that it
is an assault on their sovereignty. Although
they maintain that they have not allowed
any country to establish their bases in
Pakistan nor do they intend to do so, but
we do not agree with them. We hold
different positions on both these vital points,
but a number of rounds of talks have
been held in this regard and this process
will continue in future as well.

SHRI CHITTA MAHATA : My second
supplementary is that it is true that there
should be a treaty of peace and friendship
between India and Pakistan so that both
the countries could progress, but I want to
know whether the Reagan Government of
U.S A. is creating hindrances in the path of

this treaty ? Has the External Affairs
Minister held talks in this regard with
US.A.?

SHRI B. R. BHAGAT : During the
course of discussions 1 held with US.A,,
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they have categorically stated that they are in
favour of cordial relations and frisadship bet-
ween India and Pakistin and that there shouid
be a treaty undsr which friendly relations
should dsvzlop not only between India and
Pakistan but among all thz countries in
South Asia. Such views ware expressed by
them categorically,

(English)

SHRI CHINTAMANI PANIGRAHI :
Yesterday we were told in this House that
as long as Pakistan continuzd to be involved
in activities inimical to [ndia such as arming
and traiaing of teccosists in spacial camps
and othzrwise assisting thzm, there caonot
be any improvament in Indo-Pakistan
relations. But according to the press
reports today, when some of the Pakistani
journalists asked Zia-ul-Haq whether in
view of the fresh evideace available to India.
that extremists are being trained in Pakistan
camps there was any possibility of our Prime
Minister’s  visit to Pakistan in the near
future, he came out with a statement that in
the first half of the carrent year, that Prime
Minister was visiting Pakistan.

The foreign affairs analysis have recently
reported that the pzace overtures by Pakistan
are based on two counts. One is that
Pakistan wants to get six billion dollar
American military aid basides the present
3.2 billion doliars American military aid.
Secondly, seeing the writing on the wall in
the Philippines, Shri Zia-u!-Hug psrhaps
feels. that the visit of Shri Rajiv Gandhi to
this country at this momeat might help him
and prop him up. He may be thinking that
he would get the six billion dollar aid from
America if he says that he is trying to
improve the situation. In this background,
I would like to know the realities of the
situation in view of these events that are
developing.

SHRI B. R. BHAGAT : Yesterday, this
matter was discussed in great detail in the
Calling Attention and I have said that in the
process of building up friendly aand
cooperative relations or a framework of
peace and friendship with Pakistan, there
are certain positive factors and there are
certain negative factors. One of the negative
factors is that the continued involvement of
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Pakistan in the training, arming and
bharbouring the extremists from Punjab will
affect adversely this process of confidence
building and peace and friendship between
the two countries. I have said that in the
six-point agreement of 17th December, the
Prime Munister’s visit to Islamabad would
be the culmination of all these peace-making
activities and the signing of peace and
friendship treaty would be seen as an historic
event. But that visit will be depending
upon the satisfactory progress of all these
matters —matters of trade, the Defence
Secretary’s  talks, the Foreign Secretary’s
visits, the Joint Commission meeting and
other various mettings. A calendar has
been drawn up. A definite and concrete
framework for a peace and friendship treaty
depends on the satisfactory progress of all
these things [ said that at the present
moment, that point has still not been
reached.

SHRI CHINTAMANI PANIGRAHI
There are only ‘ifs’ and ‘ifs’. I would like
to know whether there is one point in which
there is some progress in all these ‘ifs’.

SHRI B. R. BHAGAT We are
evaluating the progress of the results of
discussions so far. We will take further
steps after that.

SHRI C. MADHAV REDDI : There
were reports in the press that our Prime
Minister and President Zia had already
agreed orally to see that neither country
would attack the nuclear installations of the
other country. I would like to know
whether it has been followed up by any
regular drafting of an agreement and whether
the agreement has been signed.

SHRI B. R. BHAGAT : This matter of
not striking the nuclear facilities in both the
countriecs was also discussed when the
Foreign Secretary visited Islamabad. There
has bzen some discussion but there was some
difference in perception about the positions
of the two countries. This will be followed
up further.

PROF. MADHU DANDAVATE : What
is the difference in ‘not attacking® ?

MR. SPEAKER : That means you do
not attack !
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SHRI R. L. BHATIA :Sir, the Pakis-
tani Minister has made a statement in their
House with regard to the communal
situation in India; secondly America is giving
massive aid to Pakistan; and thirdly there is
interference by Pakistan in our affairs. In
view of all these facts, I would like to know
whether there is still a need for a peace
treaty with them, especially when we have
the Simla Agreement and the Delhi
Agreement. Will it not be a superficial
arrangement between the two countries while
these three problems continue to be there
between our two countries ?

SHRI B. R. BHAGAT : Sir, so far as
the question of U. S. position regarding the
aid to Pakistan is concaerned, we had already
explained yesterday and we want to make it
clear that we have made it known to the
U.S. Governm:nt and the authorities there
that it will result in the arms race and it
affects the stability and p=ace in this region.
It creates more tension and also to the
extent that we have to divert our dzvzlop-
mental resources to defence. It is a grea
burden on us. This point has been made.

Secondly, the position is
Afghanistan.
under some mis-conceptions.
up of good and friendly
U.S.A. does not mean that we are
distancing ourselves from our earlier
position in our relations with other countries.
Qur principled position has been that our
relationship with one country does not mean
that it is at the cost of another country.
Our relationship with the Soviet Union is a
special relationship of more than three
decades and it has a solid foundation of
friendship, on certain high principles,
between the two countries. So, that stands
apart. If we are able to build relations
with the United States, it does not mean
that it is at the cost of the Indo-Soviet
relations or anything.

regarding
There Indo-U. S. relationship
The building
relations with

SHRI R. L. BHATIA : Is it a raply to
my question ? I think in view of the fact
that we have got Simla and Delhi Agree-
ments, is be not satisfied with those agree-
ments that he want to have another peace
treaty especially when the other outstanding
problems are before our country ? Will he
like to have a peace treaty over and above

these Agreements ?
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. R. BHAGAT :
SHR1 B. R 1 had answered

that question earlier. We are going beyond
the Simla Agreement. We have the draft
fremework of peace and friendship treaty.
This we have given to Pakistan. This
clearly determines the durable framework
of peace between these two countries. We
are going beyond that.

Zonal Cadres for Indian Administrative
Service

*45. SHRI MURLIDHAR MANE :

SHRI GURUDAS KAMAT :

Will the PRIME MINISTER be pleased
to state :

(a) whether Government are considering
to create zonal cadres for Indian Adminis-
trative service;

(b) if so, the details thereof; and ¢

(c) how the creation of zonal cadres
will streamline the administrative cultare in
the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI P.
CHIDAMBARAM) : (a) No Sir.

(b) and (c). Do not arise.

SHRI MURLIDHAR MANE : May 1
konow from the hon. Minister whether the
Government has ruled out the Zonal
Cadres ? Is it true that the IAS officers
and promotee higher officers are going to
be posted in other States from the other
zones ?

MR. SPEAKER : They have
done. This is an All-India Service.
is nothing to answer on this question.
an All-India Cadre. It has to be done.

already
There
It is

SHRI MURLIDHAR MANE : There
is a news in the Times of India quoting.
Mr. Chidambaram that they are making into
five zones. Now, there are 26 zones. In
view of the National Integration, these IAS
officers are going to be posted to the other
States...

(Interruptions)
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SHRI P. CHIDAMBARAM : 1 have
denied that there is any proposal to create
zonal cadre.

MR. SPEAKER : Is there any All India
Cadre which can be made into a zonal
cadre ? It sbould be treated as a whole.
That is all.

SHRI MURLIDHAR MANE : The
question has not been properly understood.
There is a new training progromme for
these IAS Officers. 1 wanted to know how
far is it going to fulfil our Prime Minister’s
prom ises ?

MR. SPEAKER : Did you understand
this question ? Did you understand the head
and tail of the question ?

SHRI P. CHIDAMBARAM : This
question deals with the zonal cadres. The
hon. Member wanted to know about the
training. I can answer about training.
There are two training programmes : one is
an one-week refresher course, and the other
is a four-week training programme. The
two programmes have different objectives.
Fourtyone institutes have been selected for
ruoning these programmes. We expect to
finish the first turn-around of one-week
refresher courses by June 1986. We expect
to finish the first turn-around of the four-
week training programmes in three years’
time; and we think that this training is very
beneficial to the IAS cadre, and that
it will help the Administration.

SHRI GURUDAS KAMAT : Since the
Government has already taken a series of
measures to streamline the administrative
machinery in the country, will the Minister
please inform us whether, in future, the
specialist jobs would be left to the specialists
alone, and IAS will only“fill up essential
cadre posts ?

SHRI P. CHIDAMBARAM : This is an
idea which is being seriously examined in the
Ministry; and when we finalize the policy of
restructucing the Service, this will be one of
the things which we will keep in mind.

MR, SPEAKER : Next Question No. 46.
Mr. Lakshman Mallick is not there, nor is
Mr. Kamla Prasad Rawat.
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PROF. K. K. TEWARY : Mr.
was keen to put this question.

Rawat

THE MINISTER OF HOME AFFAIRS
(SHRI S. B. CHAVAN) : 1 have no
objection. ..

MR. SPEAKER : The Minister
have no objection; but I have.

may

(Interruptions)

PROF. MADHU DANDAVATE : He
specializes in extremism in Punjab.

MR. SPEAKER : He coastitutes
anti-terrorist squad.

the

PROF. K. K. TEWARY : Sir, you are
also interested in this issue.

-~

MR. SPEAKER : Naturally, I am.

Now next question, No. 47. Mr. Dennis
is not available, nor is Mr. Bhoye.

Mr. Sanat
Mr. Mohd.

Next is question No. 48.
Kumar Mandal is not available.
Mahfooz Ali Khan.

Acquisition of U. S. Electronic
Weapons by Pakistan

*48, SHRI MOHD. MAHFOOZ ALI
KHAN :

SHRI SANAT KUMAR MANDAL :

Will the Minister of EXTERNAL
AFFAIRS be pleased tc state :

(a) whether Pakistan is acquiring U. S.
electronic weapons including US Fire
Finders worth $41 million.this year;

(b) if so, whether this has posed a
grave threat to India’s security; and

(c) the steps being taken to countepance
the situation arising from Pakistan being
armed with such lethal weapons by the U.S.
Government ? .

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT) : (a)
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Pakistan is acquiring Fire Finder
system from USA.

Radar

(b) and (¢). Induction of such sophisti-
cated weaponry is a matter of concern as it
results in the diversion of resources from
economic development to defence, Govern-
ment continues to maintain a conslant vigil
over all developments having a bearing on
the country’s security.

[Transiction]

SHRI MOHD. MAHFOOZ ALI
KHAN : Mr. Speaket, Sir, what 1 want to
know is as to why U.S.A. is giving assistance
to Pakistan in spite of the fact that our
Prime Minister had visited U.S A. some
time back and it is a known fact that
Pakistan's preparations are aimed againsst
us. I want to know what. agreement was
reached with USA.? Wil the US.A.
supply weapons oaly to Pakistan or will
they give some assistance to our country
salo ?

SHRI B. R. BHAGAT : For the present,
they are supplying only to Pakistan. We
did not seek any assistance from them nor
do we intend to do so.

SHRI MOHD. MAHFOOZ ALl
iKHAN : It is allright that we bave no
Patention to seek assistance from them, but
Takistan is making preparations against us.
aiheir plea that their preparations are
amed at some other country is nothing but
hn excuse. Our Houn. Prime Minister should
told talks with the US A. so that we
could also get some assistance.

SHRI B. R. BHAGAT : So far as the
security of the country is concerned, the
supply of weapons to Pakistan is causing
concern and danger to us; you as well as
this House are aware of it. We have
expressed our concern repeatedly on this
issue and we are miaking all  preparations to
sce that our security is ensured. Our Prime
Minister as well as I have held talks in this
regard with the American leaders and
officials and bhave drawn their attention
particularly to the two issucs. We have told
them that it is causing disturbance and
adding to the tension not only in India and
Pakistan but in the entire South Asia. [t
has created a war psychosis which is not
sonducive to peace. The second thing which
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we told them was that, as I said in reply to
tie question also, we apprehend that
Pakistan would use those weapons against
us, and, therefore, in order to keep ourselves
fully prepared we shall have to divert our
scarce resources from economic development
to military preparation. We have also
stressed these points.

[English)

SHRI DINESH GOSWAMI: At one
point of time, while answering to this
question, he had said that the induction of
arms in Pakistan from America was posing

a serious threat to our security. How is it
that, when it is causing a seirious threat to
our security, we are talking in terms of

peace friendship and non-aggression treaty
with Pakistan ? How is it that Government
are  reconciling these two extreme
positions ? Does hie not feel that the piesent
talk of non-aggression treaty or offer of
frieneship by the Zia-ul-Haque regime is
merely a cover to given Jegitimacy to his
military rule when such military rulcs, as
against democratic rules, are under threat in
different countries ?

SHRI B. R. BHAGAT : That may be
the possible motivation for Pakistan to seek
peace with us. But the point is that there
is no coutradiction it the truth that Pakistan
is building itself, arming itself and it is
posing a threat to us. The real question is
what sort of relationship as two neighbours
we should have. 1 think there is noiota of
doubt in any mind that inevitably as a
long-term or even a short-term or a medium-
term arrangement. India and Pakistan
should build up a relationship of peace and
friendship, friendly rclations; hatis in  the
interzst of both the countries. Pursuing this
perception not today but always, we have
been trying—although Pakistan has been
taking a different direction and position;
Pakistan has taken recourse to confrontation—
and we Delicve that any duruble peace
between India and Pakistan is the only
logical and mutually beneficial arrangement.
While we are not unaware of the danger of
acquisition of arms, sophisticated weapons
by Pakistan, which is posing a threat to us,
we are taking care of it separately and pursuing
it diplomatically in countries from where
they acquire aims, which are posing danger
to peace and security of lndia, but, at the
same time, we are also pursaing the path
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of friendship and cooperation with
Pakistan,

[Translation)

SHRI SULTAN SALAHUDDIN

OWAISI : You have just now said that we
have drawn the attention of U S.A. to the
fact that it is causing danger to South East
Asia. Therefore, T want to know what action
U.S.A. have taken after their attention was
drawn to it and what was their reaction to
it ?

SHRI B. R. BHAGAT : This is a
continuous process. We have been impressing
upon them all along ever since arms supply
to Pakistan was first made, under which arms
and economic aid worth 3.2 billion dollars
was proposed, and we had hoped that U.S.A.
would show consideration to our position,
because they have their own perceptions in
all matters. In this region also, they have
their own perceptions and national interest.
Yet these talks continue.

SHRI SULTAN SALAHUDDIN
OWAISI : What T asked was as to what the
reaction of U.S.A. was when vou drew their
attention to these matters ? You tall us about
that.

MR. SPEAKER : I am not allowing you
another supplementary.
[Erglish]

SHRI BASUDEB ACHARIA :
Speaker, Sir,...(Interruptions)s

Mr.

MR. SPEAKER :
him; not allowed.

I have not allowed

(Interruptions)*

MR. SPEAKER : Question Hour is over.

WRITTEN ANSWERS TO QUESTIONS
[Englisn)

Extremists Activities in Punjab

*46. SHR1 LAKSHMAN MALLICK :
SHRI KAMLA PRASAD RAWAT :

*Not recorded.
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Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that a number
of persons have been shot dead in the State
of Punjab by extremists during the last few
months;

(b) if so, the details thereof:

(c) the steps taken by the Government
of Punjab in this matter; and

(d) the reaction of Union Government
in this regard and the steps contemplated to
contain the situation ?

THE MINISTER OF HOME AFFAIRS
(SHRT S. B. CHAVAN) : (a) and (b).
According to the information furnished by
the Govt. of Punjab, 50 persons were killed
due to extremist/terrorist activities during the
period 1-10-85 to 10-2-1986,

(c) Szveral steps reported to have been
taken by the Government of Punjab include
intensification of patrolling, strengthening of
police arrangements in areas prone to extre-
mist violence and close watch on the hide-
outs of extremist elements.

(d) The Central Government has made
available considerable para-military force to
the State Government for internal security
purposes.

Ethnic Problem of Sri Lanka

*47. SHRI N. DENNIS :

SHRI R. M. BHOYE :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government of Sri Lanka
has agreed finally to resolve the residual
problems related to Tamils of Indian origin
in Sri Lanka under the 1964 agreement
between the two countries; and

(b) wiuether there have been continued
incidents of violence on Tamils in Sri Lanka;

and

(c) the latest outcome of the dialogue
going on between India and Sri Lanka to
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resolve the issue and the - prospects of a
solution ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT) : (a) and
(b). Yes, Sir.

(¢) The Goveroment of India is continu-
ing with its efforts to narrow the gap between
the positions of the Sri Lankan Government
and the Sri Lankan Tamil Groups.

Constitution of Development Board in
Maharashtra

*49. SHRI BANWARI LAL PUROHIT :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Union Government have
taken any decision on the constitution of
Development Boards in Mabarashtra State
as already agreed under article 371 (2) of the
Copstitution and Nagpur Agreement;

(b) if so, the details thereof; and

(c) if not, the reasons for delay in taking
final decision by the Union Government ?

THE MINISTER OF HOME AFFAIRS
(SHRIS. B. CHAVAN) : (a) Not yet Sir.

(b) Does not arise.

(c) The draft scheme received from the
Government of Maharashtra for establish-
ment of regional Development Boards in the
State under article 371 (2) of the Constitution
is under consideration.

Recommendations by Indian Science:
Congress for Checking Degradation
and Pollution of Environment

*50. SHR1 JAGANNATH PATTNAIK :
SHRI SRIHARI RAO :

Will the PRIME MINISTER be pleased
to state :

(a) whether the Indian Science Congress
at its 73rd Session made a series of recom-
mendations to Government for checking
degradation and pollution of environment;

and

(b) if so, gist of suggestions put forward
in this regard and action taken by Govern-

ment thereon ?
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THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENTS, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL): (a) and (b).
The 73rd Session of the Indian Science
Congress was held in Delhi during January
3-8, 1986. For the session, the focal theme
was *‘Science and Technology in Environ-
mental Management'’. Based on the delibera-
tions, the Association formulates recom-
mendations for  cosnideration by the
Govercment. The Association has not yet
forwarded their recommendations of the
73rd Session to the Government. The
recommendations, when received, will be
examined by the Government for appropriate
action.

Development of Natural Parks, Sanctuaries
and Natural Reserves

*51. SHRIMATI JAYANTI PATNAIK :
Will the PRIME MINISTER be pleased to
state :

(a) whether Union Government propose
to implement some schemes for the develop-
ment of natural parks, sanctuaries and natural
reserves in the country;

(b) if so, the names of the natural parks,
sanctuaries and natural reserves proposed to
be developed in Orissa and other States in
the Seventh Five Year Plan; and

(c) the details of the schemes prepared
in this regard ?

THE PRIME MINISTER (SHRI RAJIV
GANDHI) : (a) Yes, Sir.

(b) The following National Parks and
sanctuaries in Orissa are being provided
financial assistance by the Central Govt.
under three Centrally sponsored schemes for
the development of national parks and
sanctuaries, including tiger reserves :

(i) Simlipal National Park.
(ii) Bhittarkanika Sanctuary.
(iii) Satkosia Gorge Sanctuary.
(iv) Chandaka Sanctuary.

(v) Nandankapan Sanctuary,
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Additional areas can be taken up for
develapment under these schemes on the basis
of relative priorities and availability of funds.
A statement indicating the list of national
parks, sanctoaries and bjosphere reserves in
other States and Union Territories which are
being provided or would be considered for
providing financial assistance in the VII Five
Year Plan period, is attached.

(c) Individual schemes for the develop-
ment of National Parks and sanctuaries
including tiger reserves are approved on the
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basis of proposals submitted by the States
and }Jnion Territorries and priority areas of
development are identified for financial
support from the Central Government. The
centrally sponsored schemes provide for
financial assistance for undertaking protection
measures, habitat improvement, construction
works, purchase of vehicles and equipment,
improvement of communication facilities,
visitor information services, enumeration of
wild animals, development works in the
buffer areas and research activities.

Statement

Selected National Parks and Sanctuaries from the following States/Uts. are
proposed to be provided financial assittance during the Seventh

Five

4

Year Plan

Name of the State/UT

Name of the National Park/Sanctuary

1

2

Assam

Andhra Pradesh

Andaman and Nicobar Island

Arunachal Pradesh

Bihar

Gujam

Kaziranga National Park
Sonai Rupai Sanctuary
Orang Sanctuary

Manas Sanctuary
Laokhowa Sanctuary
Barnadi Sanctuary

Pocharam Sanctuary
Nagarajunasagar Sanctuary
Kawal Sanctuary

Pulicat Sanctuary

Manjira Sanctuary
Coringa Sanctuary
Papikonda Sanctuary
Pakhal Sanctuary

Kolleru Sanctuary

Marine National Park
Narcondam Sanctuary
Saddle Peak National Park

Namdapha National Park

Itanagar Sanctuary
Mahao Reserve Sanctuary

Palamau National Park
Valmikinagar Sanctuary
Kaimur Sanctuary
Hazaribagh Sanctuary
Dalma Sanctuary

Black Buck National Park
Barda Sanctuary
Rann of Kutch Sanctuary
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Nalsarover Sanctuary
Velavadar National Park
Vansda National Park

Jessore Sanctuary

Gir National Park

Dumkhal Sloth bear Sanctuary
Ratanmahal Sanctuary

Gir Lion Sanctuary

Wild Ass Sanctuary

Marine National Park

Goa, Daman and Diu Bhagvan Mahavir Sanctuary

Himachal Pradesh Great Himalayan National Park
Kalatop and Khajjiar Sanctuary
Kanawar Sanctuary
Pong Dam Lake

Daranghati
Haryana Sultanpur Sanctuary
Jammu and Kashmir Dachigam Natiopal Park

Overa Sanctuary
Surinsar Mansar Patwar Sanctuary
Kistwar National Park

Kerala Periyar National Park
Eravikulam National Park
Silent Valley National Park
Wynad Sanctuary
Parambikulam Sanctuary
Neyyar Sanctuary
Schenduruny Sanctuary
Idukki Sanctuary
Chinnar Sanctuary
Thattikad Sanctuary

Karnataka Bandipur National Park
Bhadra Sanctuary
Rannebennur Sanctuary
Bannerghatta National Park
Dandeli Sanctuary
Biligiri Ranga Swami Sanctuary
Nagarhole National Park

Madbya Pradesh Kanha National Park
Van Vihar National Park
Bandhavgarh National Park
Pench National Park
Tamor Pingla Sanctuary
Bori Sanctuary
Gomarda Sanctuary
Noradehi Sanctuary
Sanjay Dubri Sanctuary
Achanak Mar Sanctuary
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1 2

National Chambal Sanctuary
Ghatigaon Great Indian Bustasd Sasctoary
Ken Gharial Sanctuary
Palpur (Kuno) Sanctuary
.Sanjay National Park
Satpura National Park
Kanger Valley National Park
Ratapani Sanctuary

Madhav National Park
Panna National Park
Indravati National Park

Meghalaya Siju Sanctuary
Nongkhyllem Sanctuary
Balphakram National Park
Nokrek National Park

Maharashtra Great Indian Bustard Sanctuary
Tansa Sanctuary
Tadoba Sanctuary
Nagzira Sanctuary
Pench National Park

Maharashtra Cont. Borivili National Park
Melghat Sanctuary

Manipur K;:ibul Lamjao National Park

Mizoram Dampa Sanctuary

Nagaland Itanki Sauctuary

Orissa Bhittar Kanika Sanctuary

Satkosia {(orge Sanctuary
Simplipal National Park
Kothagarh Sanctuary
Chandka Sanctuary
Hadgarh Sanctuary

Punjab Harike Sanctuary
Abohar Sanctuary
Sariska National Park .
Rajasthan
Ranthambhore National £ark
Sitamata Saactuary

Kumbhalgarh Sanctuary

Mount Abu Sanctuary

Darrah Sanctuary

Ghbana Bird Sanctuary

National Chambal Sanctuary
Phulwari Sanctuary

Bhensroad Garh Sancutary
Ramgarh Sanctuary

Keoladeo Ghana National Pask
Desert Nationa) Pack
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Tamil Nadu

Tamil Nadu Cont.

Uttar Pradesh

West Bengal

Sikkim

Guindy National Park
Mudumalai Sanctuary
Sathanur Sanctuary

Kalakad Sanctuary

Tahr Sanctuary

Point Calimere Sanctuary
Pulicat Water Bird Sanctuary
Mundanthuri Sanctuary

Anamalai National Park
Marine National Park

Corbett National Park

Rajaji National Park
Kedarnath Sanctuary

Govind Pashuvihar Sanctuary
Kishanpur Sanctuary

Chilla Sanctuary

National Chambal Sanctuary
Kaimur Sanctuary

Dudhwa National Park
Valley of Flowers National Park
Nanda Devi Natioual Park
Ranipur Sanctuary

Sunderbans Sanctuary
Jaldapara Sanctuary
Sajnakhali Sanctuary
Mahananda Sanctuary
Gorumara Sanctuary
Neora Valley Sanctuary

Khangchendzonga National Park

In addition, the following thirteen areas
have been identified for consideration as

Biosphere Reserves :

1. Nilgiri Tamil Nadu,
Karpataka and
Kerala
2. Namdapha Arunachal Pradesh
3, Nanda Devi Uttar Pradesh
4. Uttarakh- Uttar Pradesh
and

§. North Islands Andman and
of Andamans Nicobar

6. Gulf of Tamil Nadu
Mannar

7. Kaziranga Assam
8. Sunderbans West Bengal

9. Thar Desert Rajasthan

10. Manas Assam
11. Kanba Madhya Pradesh
12. Nokrek Meghalay
Tura Ranga
13. Rann of Gﬁjarat
Kutch

Import of Colour T. V. Components

*52. SHRI CHINTAMANI JENA :
SHRI MOHANBHAI

Will the PRIME MINISTER be pleased

to state ; ,

Wrltten Answers " 46
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(a) whether the components used in
colour TV are mostly imported;

(b) if so, the amouant involved in regard
to the import of television components
during the years 1983-84, 1984-85 and
1985-86;

(c) whether Government have asked the

TV manufacturers to take steps to get -

components made indigenously;
(d) if so, their response thereto; and

(e) steps taken by Government in regard
to manufacture of TV components in the
country ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENTS,
ATOMIC ENERGY, ELECTRONICS AND
SPACE (SHRI SHIVRAJ V. PATIL) : (a)
Production of components usually follows
emergence of demand for equipment.
Presently, approximately 20% of the electronic
components required for the manufacture of
a CTV set are being produced locally while
the balance 80% is being imported. With
the expected commencement of production
of most of the critical components (except
CPT) in the country by 1986-87, the
import bill is expected to decline to
approximately 60%. With the likely
production of CPTs in the country from
1988 onwards the import content is expected
to become nominal.

(b) The approximate amount involved
in regard to import of Colour Television
components during the Calender years 1983,
1984 and 1985 are given below, based on the
estimated production of Colour Television
receiver sets during these years

PHALGUNA 7, 1907 ($4KA)

Year Production of Colour TV sets
1983 0.5 lakhs

1984 2.8 lakhs

1985 6.6 lakhs

Note : Production figures are  being

compiled on Calendar year basis.
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Total approximate foreign exchange
involved
(In US.§)
1983 6 0 Million
1984 33.6 Million
1985 75.9 Million

(c) to (¢). Government has taken several
steps to meet the demand for components
indigenously as a result of which production
of most of the critical components except
colour picture tubes (CPT) required for the
CTV industry will commence in the' country
during 1986-87. Indepth production of
CPTs is likely to commence during 1988.

[Transia ion)

Problems of Persons of Indian Origin
in South Africa

*53. SHRI KALI PRASAD PANDEY :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether a member of the Arya
Samaj delegation on a visit to South Africa
recently, apprised the Government about the
problems of the people of Indian origin
living in South Africa;

(b) if so, the details of the problems
mentioned and the steps taken by the Union
Government in this regard;

(c) whether Government would propose
to send directly Indian books, teachers and
priests for religious ceremonies and other
consumer goods to meet the requirements of
Indians living in South Africa by waiving or
relaxing the present restrictions; and

(d) if not, the reasons therefor ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT):
(a) Yes, Sir.

(b) The problems mentioned among
others—the scarcity of religious books and
periodicals; a shoratge of Indian language
teachers, professors of Sanskrit and Hindu
philosophy, and religious priests.
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{c) and (d). Government does not
propose to allow exports to South Africa,
as such commercial dealings run counter to
its long-standing policy with regard to
South Africa. Occassional visits by Indian
nationals to South Africa, as in the past,
for religious and allied purposes will be
permitted subject to certain conditions.

[English]

Alarming Escalation by 23 Major
Puablic Sector Projects

*54. SHRIMATI GEETA MUKHERIJEE:

SHRI MAHENDRA SINGH :

Will the Minister of PROGRAM ME
IMPLEMENTATION be pleased to state :

(a) whether about twenty  three

FEBRUARY 26, 1986
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major  public sector projects in  key
sectors like power, coal, steel, cement,
1ailways -and atomic power have shown
alarming escalation in costs due to delays
in their completion; and

(b) if so, the details of these projects
and steps proposed to be taken to avoid
such situation ?

THE MINISTER OF PROGRAMME
IMPLEMENTATION (SHRI A. B. A.
GHANI KHAN CHOUDHARY) : (a) Yes,
Sir.

(b) The details of these projects and
remedial steps proposed to be taken are
indicated in the attached statement.
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(ii) Remedial Action

The delays in completion of the projects
arise due to the problems concerning
acquisition of land, critical equipment and
material supplies by the suppliers (imported
as well as indigenous), finalisation of detailed
engineering drawings, lack of infrastructural
facilities and services, law and order
disturbances, labour problems, mismatching
progress of vendors/suppliers, change in
scope, inadequate allocation of funds,
inefficient working of contractors etc.

The primry responsibility for ensuring
timely completion of the project(s) lies with
the concerned Ministry(s) who have to take
steps for corrective measures wherever the
projects are behind  schedule.  This
Ministry, however, plays a catalytic role by
regularly  monitoring these projects
ident:fiving  slippages, and keeping the,
concerned Ministries and the Government
at the highest level informed for initating
the timely action which 1s subsequently
followed-up. In the case of projects costing
over Rs. 100 crores, the concerned Munistries
are r1equested to identify the reasons for
slippages, initiate corrective action and
communicate the same to this Ministry on a
monthly basis. Thereafter, a consolidated
Exception Report is submitted to the Prime
Minister’s Office as well as to the concetned
Ministry. For these projects, the Ministries
undertake periodic review meetings where
Officers from concerned Ministries/Un.er-
takings participate and steps to be inu ted
by them for corrective action are identified

Visit of Arva samaj Group to South
Africa

*55. SHRI S. JAIPAL REDDY : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that five
prominent Indians belonging to Arya
Samaj group were permitted to go to
South Affica; and

_ (b) whether this permission was not
In contravention of the Government policy
In regard to South Africa ?
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT) : (a)
Yes, Sir.

(b) No, Sir.
[Translation]

More Pension to the Families of
Army Personnel Died during
Everest Expedition

*56. DR. CHANDRA SHEKHAR
TRIPATHI Will ¢he Minister of
DEFENCE be pleased to state :

(a) whether Government have decided
to give more pension to the family of army
pzrsonne! died during Everest expedition;

(b) if so, the details in this regard
and the extent to which their pension
amount is likely to be increased as compared
to that being paid to other pensioners;

(¢) whether Government have decided
to give them other facilities also; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE,
RESEARCH AND DEVELOPMENT
(SHR1 ARUN SINGH) : (a) Yes, Sir.

(b) A statement is given below.

(c) and (d). Necessary assistance, where
asked for, is being extended for finding
suitable employment for the eligible depen-
dents. In addition to the sum they are
entitled to under the Army Group Insurance
Scheme, the next of kin of the deceased
will also get Rs. 2 lakhs under the special
insurance taken for all the Expedition
members.

Statement

Special family pension at 90% of the
liberalised pensionary awards, as admissible
to war casualties, has been sanctioned to
the families of the Army Officers who died
during the Army Everest Expedition—1985.
This has resulted in the following increases,
when compared with the normal Special
Family Pension :
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Name and Rank of
the deceased officer

Normal Special family
pension per month

Difference  of
presion at 3 over

Enhanced pension
granted per

(basic pension) month (basic pesion) 2, per month
1. Maj KI Kumar Rs. 495 Rs. 1215 Rs. 720
2. Maj Jai Bahuguna. Rs. 468 Rs. 1148 Rs. 680
3. Capt. VPS Negi. Rs. Nil. Rs. 585 Rs. 585
4. Lt. MUB Rao. Rs. Nil. Rs. 262 Rs. 262
5. Lt. R. S. Bakshi. Rs. Nil. Rs. 375 Rs. 375
Note : The Officers at S. Nos. 3, 4 and 5 were bachelors. Their parents were
not entitled to dependents’ pension under the normal rules as their
incomes exceeded the prescribed income ceiling. However, as a special

case they have been granted pensions under the

shown in column 3 above.

2. The families of five Army Officers
concerned have also been specially paid
Family Gratuity, in addition to the Death-
cum-retirement Gratuity, as per the follow-
- ing details :

Name and Rank. Amount of family

gratuity
1. Maj KI Kumar Rs. 3600
2. Maj Jai Bahuguna. Rs. 3600
V 3. Capt. VPS Negi. Rs. 1201.50
4. Lt. MUB Rao. Rs. 900
5. Lt. R. S. Bakshi. Rs. 900
[English]
Conference of Welfare Minister
*57. SHRI CHIRANII LAL

SHARMA : Will the Minister of WELFARE
be pleased to state the gist of recommenda-
tions made and decisions taken at the two-
‘day Conference of Welfare Ministers of
States and Union Territories, held recently
in new Delhi ?

THE MINISTER OF STATE OF THE
MINISTRY OF WELFARE (DR.
RAJENDRA KUMARI BAJPAD : A
statement containing the main recommenda-
tions of the Conference of Welfare Ministers
of States and Union Territories held on
January 24-25, 1986 in New Delhi is laid
on the Table of the House. [Placed in
Library. See No. LT-2130-86)

liberalised scheme as

Guidelines for Redressal of Public
Grievances

*58. SHRI C. MADHAV REDDI : Will
the PRIME MINISTER be pleased to
state :

(a) whether any guidelines have been
formulated for speedy redressal of public
grievances by various Ministries and
Departments;

(b) whether a review has been made
recently of the existing procedures followed
by the various Ministries and Departments
having large public dealings for redressal
of public grievances; and

(c) if so, the outcome of the review
and details of fresh guidelines issued ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI
P. CHIDAMBARAM) : (a) Yes, Sir. The
salient features of the guidelines issued are
listed in the statement given below.

() and (c). A limited evaluation of
the effectiveness of the grievance redress
machinery in a few departments was under-
taken recently. This revealed that while
there was growing awareness on the need
to redress grievances, the efforts seem to be
directed more on dealing with. individual
grievances than on identifying systemic
deficiencies which give rise to grievances.
Ministries/Departments have been asked to
identify key areas for reform by a process
of categorisation and analysis of grievances
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to get at the root of the problems and bring
about changes in the system.

Statement

Ministries/Departments  having large
public dealings were asked to take following
measures in order to strengthen their exist-
ing grievance redrcss machineries ¢

(i) A senior officer should be desig-
nated as Director of Grievances,
wherever necessary, and Public
Grievance Cells should be set up
in their subordinate organisations
to deal effectively with complaints
received from public;

(ii) supervisory . officers in service-
oriented departments should have
an effective role for ensuring that
genuine complaints are attended
to and disposed of quickly;

(ili) complaints relating to railways,
hospitals, banks etc. should be set-
tled on-the-spot, as far as possibie,
because of the time angle
involved;

(iv) the complaints should be looked

into from the point of view of

users’ /consumers’ also;

(v) speaking replies should be sent to
the complainants indicating why a
particular matter was dealt with
in a particular fashion;

(vi) grievances should be dealt with in

a time bound manner;

(vii) the system should be closely moni-
tored periodically at different
levels; and

(viii) publicity should be given with

regard to the new arrangements,

News item Captioned “PAK Blue-
Print for Anarchy in Punjab”’

*60. DR. B.L. SHALLESH :
DR. G. S. RAJHANS :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

PHALGUNA 7, 1907 (SAKA)

Written Answers 54

(a) whether his attention has been
drawn to the news item captioned ‘Pak
blue-print for anarchy in Punjab”® appearing
in the ‘Hindustan Times’ New Delhi dated
the 2od February, 1986; and

(b) if so, whether Government have
taken up the matter with Pak Government
and the reaction of that Government
thereto ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT) : (a)
Yes, Sir.

(b) Government are unaware of any
such specific blue-print prepared by Pakistan.
However, our concerns regarding Pakistan’s
encouragement and assistance to extremists
and terrorists in India have been conveyed
to the Government of Pakistan on different
occasions and at various levels.

Annual Plan outlay for States and
Union Territories

.

443. SHRI E. AYYAPU REDDY :
SHRI AMAR ROYPRADHAN :
SHRI HUSSAIN DALWALI :

Will the Minister of PLANNING be
pleased to state :

(a) whether the annual plan outlays for
the various States and union territories for
the year 1986-87 have been finalised;

(b) if so, what are the outlays for 1986-
87 for the various States and Union Terri-
tories and the percentage of increase in real
terms over the outlays for 1985-86;

(¢) whether the Central Government
will provide more funds to the State
Governments to meet then icreased outlays;
and

(d) which of the States have undertaken
to raise additional resources for the 1986-87
annual plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A. K.
PANJA) : (a) Yes, Sir.

(b) A statement is given below,
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(c) The Centre has increased the provi-
sion of assistance for State Plans for 1986-
87 as compared to 1985-86 Annual Plan.

(d) All

mobilize

additional

the States
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bhave agreed to
resources for their

respective Annual Plan 1986-87.

Statement

Annual Plan 1985-86 and 1986-87—OQutlays—States/ Union Territories

(Rs. crores)
1985-86 1986-87 %age increase of Col.
Approved Agreed (3) over Col. (2)

Outlay Outlay
1 2 3 4

States

Andhra Pradesh §10.00 1000.00 23.5
Assam 410.00 500.00 21.9
Bibar 851.00 1150.00 35.1
Gujarat 804.00 950.00 18.2
Haryana 480.00 525.00 9.4
Himachal Pradesh 177.00 205.00 15.8
Jammu and Kashmir 260.00 315.00 21.2
Karnataka 651.00 765.00 17.5
Kerala 355.00 390.00 9.9
Madhya Pradesh 1170.00 1381.00 18.0
Mabharashtra 1700.00 2100.00 23.5
Manipur 70.00 87.00 243
Meghalaya 75.00 91.00 21.3
Nagaland 65.00 78.00 20.0
Orissa 450.00 600.00 33.3
Punjab 500.00 575.00 15.0
Rejasthan 430.00 525.00 22.1
Sikkim 41.00 50.00 21.9
Tamil Nadu 960.00 1153.00 20.1
~ Tripura 86.00 105.00 22.1
Uttar Pradesh 1642.00 2030.00 23.6
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1 2 3 4
West Bengal 675.00 776.00 15.00
Total-States 12662.00 15351.00 212
Union Territories
Andaman and Nicobar Islands  33.50 69.00* 106.0
Arunachal Pradesh 73.00 90.00 23.3
Chandigarh 38.76 42.48 9.6
Dadra and Nagar Haveli 8.65 8.65 —_—
Delhi . 335.00 483.00%* 44.2
Goa, Daman and Diu 64.00 73.00 14.1
Lakshadweep 7.65 8.40 9.8
Mizoram 43.00 58.00 20.8
Pondicherry 33.00 39.00 18.2
Total (U.Ts.) 641.56 871.53 35.8
Total (States and (U.Ts.) 13303.56 1622253 219

-

* Includes Rs. 34 crores for purchase of 3 ships.
** Includes Rs. 83 crores for 2 Power Projects.
Note: Plan outlays are finalized in minimal terms and not in real terms.

Report of High Power Panel on
Minorities

444. SYED SHAHABUDDIN : Wil
the Minister of WELFARE be pleased to
state ©

(a) whether Report of the High Power
Panel on Minorities ¢tc. Under Dr. Gopal
Singh which was submitted in 1983 has not
yet been released;

(b) if so, the reasons for the delay; and

(c) whether it has been circulated to the
State Governments and wvarious departments
of Union Government for their comments ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) and {b).

The report is under consideration of the
Government.

(c) No, Sir,

Non-Governmental Agencies for
Removal of Poverty

445. SHRI AMARSINH RATHAWA :
Will the Minister of PLANNING be pleased
to state :

(a) whether any non-Governmental
agencies are also helping in removing poverty
from the country; and

t

(b) if so, the particulars of those
agencies and the detalls of programme
chalked out ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A. K.
PANJA) : (a) and (b). The Seventh Five
Year Plan envisages a significant role for
non-Governmental agencies/voluntary
organisations in the implementation of anti-
poverty programmes, the details of which
have been given in Chapter 2, Volume II of
the Seventh Five Year Plan (1985-90).
This Document was discussed on the floor
of the House in Dccember, 1985.

[Translati on)

Pollution of Ganga River by Industries

446. SHRI JAGANNATH PRASAD :
Will the PRIME MINISTER be pleased to
state :

(a) the number of cities situated of the
banks of Ganga River from which sewage
water and the number of factories from which
offluents are discharged into the Gunga river
alongwith the nature of effluents discharged
thus polluting the Ganga water;

(b) if so, whetherit is a fact that at
some places water is so much polluted that
people do not use it even for irrigation
purposes;

(c) if so, the number of people affected
by pollution of Ganga water; and

(d) whether Government have taken
any action against those industries which are
responsible for polluting the Ganga water,
with details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI) : (a)
About 100 towns and 264 industrial units
discharge sewage water and effluents
respectively into Ganga. Depending on the
raw material used and items produced, the
effluent from industiies contain orgaincs,
urea, ammonia, suspended Solids, Oil and
grease, metals such as zioc, chromium etc.

(b) No, Sir,
(c) Does not arise.
[ 4

(d) Out of the 264 industrial units, 68
industrial units in up, Bihar and West
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Bengal have been identified as gross polluters
where the volume of discharge exceeds 1000
KL per day and the discharge contains toxic
materials. Out of this 33 units are located
in U. P. 5 in Bihar and 30 in West Bengal.
The concerned State Pollution Boards have
been asked to ensure that there industrial
units submit and implement a time-bound
scheme for setting up of treatment facility
for the offluents. So far 21 industrial units
have taken steps for setting up or improve-
ment of facilities for treatment of wastes.

Treatment of Citizens Detained in
Police Stations

447. SHRI MOOL CHAND DAGA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the usual
practice of the police is to detain people for
so-called interrogation at the police stations,
ill treat them and also sometime deprive
them of their money and other belongings;

(b) if so, whether Government propose
to bring forward legislation to amend the
Indian Penal Code and the Criminal
Procedure Code suitably in order to eliminate
the chances of police ill-treatement of the
people; and

(c) whether Government also propose to
bring forward legislation to amend the law
to make it little easier to punish the police
officers and staff found guilty in that
regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL
SECURITY (SHRI ARUN NEHRU) : (a)
to (c). ‘Police’ being a State subject, the
measures in this regard are basically the
responsibility of the State Governments,
Code of Criminal Procedure and State Police
Manuals, however, contain adequate guide-
lines to the police regarding treatment of
arrested persons duwing the custodial
interrogation. The Government of India
bave also issued guidelines to the State
Governments from time to time to ensure
that the police force behave always in a
humane manner and that alleged cases of
police excesses should be taken notice of
seriously and dealt with firmly, wharever
they occur.
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Identification and Repatriation of
Bangladeshi Infiltrators

448. SHRI C. JANGA REDDY : Will
the Minister of HOMFE AFFAIRS be pleased
to state :

(a) the numbers of Bangladeshis who
have entered into Orissa, Bihar and Delhi
unauthorisedly, separately;

(b) the rules and procedure being
followed for the identification and
repatriation of Bangladeshi infiltrators; and

{c) the number of Bangladeshis
repatriated from each State during 1985 ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL SECURITY
(SHRI ARUN NEHRU) (a) to (c).
Having regard to considerable length of
Indo-Bangladesh border, intrusion from
Banglandesh through West Bengal into the
various States of India including Orissa,
Bihar and Delhi cannot be ruled out. The
number of such pcrsons in these States is
not available. The State Govts. bave
standing instructions to expel/push back
Bangladeshi infiltrants as soon as they are
detected. The State Govts have also
powers to take action against them under
the Foreigners Act, 1946 as and when they
are detected.

[English]
INSAT-1C

SHRI K. PRADHANI :
DR. B. L. SHAILESH :

449.

Will the PRIME MINISTER be pleased
to state :

(a) whether India may have to pay
more for the INSAT-IC satellite launch
service of the U. S. does not have any
space shuttle flights this year; and

(b) if so, the anticipated payment to be
made ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOP-
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MENT, ATOMIC ENERGY, ELEC-
TRONICS AND SPACE (SHRI SHIVRAJ
V. PATIL) : (a) In terms of constant
(Fiscal Year 1982) US Dollars, in which the
standard STS flight price for INSAT-1C is
expressed, any delay in launch on azccount
of NASA reasons is not expected to r:sult
in an increase in the STS launch price for
INSAT-1C.

(b) Does not arise.

Location of Uranium and other.MineraIs
inHP.,J K. and U.P.

450. PROF. NARAIN CHAND
PARASHAR : Wili the PRIME MINISTER
be pleased to state :

(a) the names of places in Himachal
Pradesh, Jammu and Kashmir and the Hilly
areas of U. P. where surveys have been
made for the location of Uranium and
other minerals during the past three years
including the current financial year; district
wise for each state;

(b) if so, the outcome of these surveys
and the latest progress made in the location
of these minerals; and

(c) whether there is any plan to include
a few more places for collecting fresh
surverys and the names thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENTS, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRA) V. PATIL) : (a) and (b).
Atomic Miaerals Diwision has been conducting
extensive geolozical surveys  uraniuvm
occurances have been located in the following
areas,

Himachal Pradesh Hamirpur, Kaulu,
Kinnaur, Simla and
Chamba districts.
Udhampur dis-
trict,

Jammu and Kashmir

Tehri-Garhwal,
Saharanpur and
Dehradun districts.

Uttar Pradesh
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These areas are in different stages of
exploration. Most of them are being
explored by trenching, pitting, isorading.
Investigations are in progress to evaluate the
economic viability of Uranium anomalies
and to determine the occurances of associated
minerals lika Phosphates, Nickel, Moly-
bedenum etc.

(c) Surveys are also undertaken in the
following districts, during the current year :—
Himachal Pradesh Rampur, Hosiarpur,
Ambala, Una dis-

tricts.

Uttar Pradesh Almora-Nainital,
Chamoli, Uttar
Kashi, Pauri and
Pithoragarh dis-
tricts.

Discontentment among Scientists of
Central Mechanical Engineering
Research Institute

451. SHRI PIYUS TIRAKY : Will
the PRIME MINISTER be pleased to state :

(a) whether the huge specialised man-
power of Central Mechanical Engineering

Research Institute is being utilized and
engaged in suitable industry oriented
problems/projects;

(b) whether suitable working facilities
and environment are available to scientists;
and

(c) if so, the reasons why
competent and well qualified scientists
CMERI, Durgapur ?

many
leave

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENTS, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) Yes, Sir.

(b) Yes, Sir.

(c) Out of about 150 scientists in the
Institute, less than 4 on an average have left
annually during the part 5 years. They
have left mainly for persopal reasons and
better job prospects,
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Retrenchment of Emplayees .of General
Engineers Keserve Force

452, SHRI HANNAN MOLLAH :
Will the Minister of DEFENCE be pleased
to state :

(a) whether some General Engineers
Reserve Force Employee were retrenched
and have not yet been taken back to service,
under Project “Yatrik” in Andman and
Nicobar;

(b) whether Government have received
and memorandum regarding the bonus, leave
and accommodation of GREF persons under
“Yatrik""; and

(c) if so, the present position in there
regards and steps Government have taken to
do justice to these people ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE, RE-
SEARCH AND DEVELOPMENT (SHRI
ARUN SINGH) : (a) No, Sir. No General
Reserve  Engineer Force Employee of
Project “‘Yatrik” was retrenched from
service.

(b) No, Sir.

(c) Does not arise.

Special Anti-Riot Central Reserve
Police Battalions

453, SYED SHAHABUDDIN : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether all six special Battalions of
the Central Reserve Police Force proposed to
be raised as an anti-riot force, have become
operational; and

(b) if not, whether
been abandoned ?

the proposal has

THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL
SECURITY (SHRI ARUN NEHRU) : (a)
Six CRPF battalions specially trained and
equipped to tackle situations arising out of
communal and caste conflicts have been
raised and are operational.

(b Doe.s net arise,
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Compensation to Displaced Villagers
Displaced due to Construction of
Ordnance Factory in Orissa

454. PROF. MADHU DANDAVATE :
Wwill the Minister of DEFENCE be pleased
to state :

(a) the rate of compensation paid to the
displaced persons from the sixteen villages
in the Bolangir district of Orissa where an
ordnance factory is being constructed;

(b) whether there is a persistent demand
that the quantum of compensition be
increased since it is too low;

(c) whether a resettlement plan will be
drawn up by the authorities before the
villagers are evicted; and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE
PRODUCTION AND DEFENCE
SUPPLIES (SHRI SUKH RAM) : (a) and
(b). For setting up an Ordnance Factory in
Bolangir compensation has been awarded by
he State Government in 14 villages for
acquisition of 2707.49 acres of private land in
accordance with the provisions of the Land
Acquisition Act 1894 (as amended in 1984).
There is provision in the Act for persons not
satisfied with the compensation to approach
the appropriate court.

(c) and (d). Government of Orissa have
drswn up a rehabilitation plan for
resettlement of displaced persons which
envisages, /ntet-alia. allotment of a house site
to each displaced family, financial assistance
for construction of house and setfting up of
colonies with basic amenities.

[Translation}

People brought above Poverty line
Under 20-Point Programme

455. SHRI BANWARI LAD BAIRWA :
Will the Minister of PLANNING be pleased
to state the State-wise number of people
brought above the poverty line in adivasi

areas undes 20-Point Pogramme ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A K.
PANJA) : Itis not possible to indicate
state-wise number of people brought above
the poverty lime in adivasi areas under
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wise information about number of Scheduled
Tribes people below the goverty line is
available for two point fo time viz., 1977-78
and 1983-84 (enclosed as Statement. In this
period the number of Scheduled Tribe people
below the poverty line in the country went
down from 35.0 million in 1977-78 to 32.7
million in 1983-84. In this connection it
may by stated that under the Tribal Sub-Plan,
which is being implemented for the Fifth Plan
onwards, adequate financial assistance is
being given to Scheduled Tribes under
different income generating schemes to
enable them to cross the poverty line.
During the Sixth Plan, 43.58 lakhs Scheduled
Tribes families were economically assisted
as against the target of 27.59 lakh families,

Statement

Statewise Number of Scheduled Tribe
Persons below the Poverty Line

(In lakhs)
Sl. State 1977-78 1983-84
No.
1. Andhra Pradesh 18.58 17.36
2. Assam 9.69 6.79
3. Bihar 36.78 38.25
4. Gujarat 35.28 26.93
5. Himachal Pradesh 0.51 0.16
6. Karnataka 8.19 13.63
7. Kerala 1.79 0.95
8. Madhya Pradesh 85.98 85.66
9. Maharashtra 34.09 37.57
10. Orissa 48.54 41.77
11. Rajasthan 20.47 28.31
12. Tamil Nadu 3.0t 297
13. Uttar Pradesh 1.19 1.07
14. West Bengal 21.50 18.50
All India 350.33 3217.25

Note : The All India total and the total of
the 14 States may not tally because
of the uncovered gap.

[English]
Location of Electroaic Industry in
Public Sector in Manipar

456. SHRI N, TOMBI SINGH :@ Wilt
the PRIME MINISTER be pleased to stato :

Goverpment have

(a) whether any
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in the public sector in Manipur in view of
its total lack of industries and the absence of
railway facilities;

(b) if so, details thereof; and

(c) if not, whether Government propose
to make a survey of the unique situation in
the said region ?

THE MINISTER OF STATE IN THE

MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE
DEPARTMENTS OF OCEAN DEVELOP-
MENTS, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI
SHIVRAJ V. PATIL) : (a) At the present,
Government has no proposal to set up
electronics industries in the Public Sector in
Manipur.

{b) Does not arise.

(¢) Yes Sir. Senior officials of
Department of Electronics visited Manipur
for this purpose. The Department of
Electronics is also planning to depute a team
of experts to Imphal so as to identify the
electronics  products  which  can be
manufactured within the State.

Emission of Sulphur Dioxide

457. SHRT MANIK REDDY : Will
the PRIME MINISTER be pleased to
state

(a) whether total sulphur dioxide
emissions has increased almost 3 times since
1966 and if so, corrective steps proposed;
and

(b) whether there are any important
projects to meet the situation as in Sweden
(Surya-Jan ’86) ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI) : (a)
It is estimated that the total sulphur
dioxide emissions 1n the country increased
from 1.38 million tonnes in 1966 to 3.20
million tonnes in 1979. However, unlike the
situation as in Sweden, there is no evidence
of acid rain problems in the country as
recorded through meteorological observa-
tories.

(b) Does not arise,
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Environmental Guidelines for Safety
of Citizens

458. PROF. SAIFUDDIN SOZ : Will
the PRIME MINISTER be pleased to
state :

(a) whether there are any environmental
guidelines for safety of citizens;

(b) if so, when these guidelines were
framed; and

(c) the institutions to which
guidelines were circulated ?

these

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI) : (a)
to (c). No specific guidelines for safety of
citizens have yet been framed. Guidelines
have been drawn up relating to siting of
industries and environmental assessment
of other development projects like mining,
hydel and thermal power, river valley
projects, etc. The Bombay Chamber of
Commerce and Industries has prepared a
booklet “MARGDASHIKA-—PROTECTION
AGAINST GAS LEAKAGE”, which gives
the DOs and DONTs in the case of leakage
of such gases as Chlorine, Ammonia and
Sulphur Dioxide.

Opening of Recruitment Centre at
Gorakhpur

459. SHRI MADAN PANDEY : Wiil
the Minister of DEFENCE be pleased to
state :

(a) whether any request for opening a
recruiting Centre at Gorakhpur (U. P.) has
been received by Government; and

(b) if so, whether Government are
considering to open a centre for
recruitment for all the three wings of the
Defence Services ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT
(SHRI ARUN SINGH) : (a) Yes, Sir.

(b) The Recruiting Centre when opened
will cater for the Army and the Navy.

Amendment to Forest ,Conservation
Act, 1980

460. SHRI K. MOHAN DAS : Will
fhe PRIME MINISTER be pleased 10 sfatg ;
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(a) whether the present  Forest
(conservation) Act, 1980 is creating problems
in the implementation of hydel schemes in
different States;

(b) if so, the names of States which
have written to the Centre about it;

(c) whether Union Government propose
to bring forward a suitable legislation to
amend the law with a view to removing such
problems; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI) : (a)
No, Sir.

(b) to (d). Does not arise.

People raised above Poverty Line in
Kerala

461. SHRI SURESH KURUP : Wili
the Minister of PLANNING be pleased to
state :
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(a) the number of people raised above
poverty line in Kerala during the Sixth Plan
period as a result of implementing 20-Point
Programme; and

(b) what was the target fixed for the
Sixth Plan ?

THE MINISTER OF STATE IN THE
MINIS1RY OF PLANNING (SHRI A. K.
PANJA) : (a) The information regarding
the pumber of people raised above Poverty
Line in Kerala during the Sixth Plan period
as a result of implementing the 20-Point
Programme in not available. However, latest
state-wise information about number of
people below the poverty line for two points
of time viz. 1977-78 and 1983-84 is given in
the attached Statements I and II. In this
period the number of people below the
poverty line in Kerala went down from
117.1 lakhs in 1977-78 to 71.5 lakhs in
1983-84.

(b) No state-wise
Sixth Plan.

targets fixed for the

Statement-1

Number and percentage of population below the poverty line by States separately for
rural and urban areas—1977-78 (Revised)

- —

Sl.  State : Rural _ Urban Combined
No. Number  %age Number  %age Number %age
(lakhs) (lak_hs) (lakhs)

1 2 3 4 5 6 7 8
1. Andhra Pradesh 176.8 45.4 40.6 37.2 217.4 43.6
2. Assam 78.0 48.5 6.4 36.5 84.4 47.3
3. Bihar 330.5 57.8 33.7 44.8 364.2 56.3
4. Gujarat 94.6 43.1 275 29.8 122.1 38.9
5. Haryana 22.0 23.2 7.9 32.5 29.9 25.2
6. Himachal Pradesh 10.2 27.8 0.5 17.2 10.7 21.0
7. Jammu and Kashmir 13.9 31.7 4.5 40.5 18.4 33.4
8. Karnataka 131.9 53.2 41.6 44.6 173.5 50.8
9. Kerala 94.1 47.4 23.0 33.2 117.1 48.4
10. Madhya Pradesh 242.7 61.6 43.1 46.9 285.8 58.9
11. Maharashtra 2341  60.4 62.1 31.4 296.2 50.6
12. Manipur 29 292 0.8 26.8 3.7 28.7
13. Meghalaya 5.2 51.2 0.6 28.6 5.8 47.4
14. Orissa 151.6 61.9 11.1 41.8 162.7 65.1
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1 2 3 4 5 6 7 8
15. Punjab 15.0 13.1 10.5 25.6 25.5 16.4
16. Rajasthan 82.7 33.5 20.8 33.9 103.5 33.6
17. Tamil Nadu 177.2 56.3 67.2 453 244.4 52.8
18. Tripura 10.6 64.5 0.6 27.5 11.2 60.5
19. Uttar Pradesh 422.8 49.8 83.2 49.2 506.0 49.7
20. West Bengal 220.4 58.3 45.1 34.5 265.5 52.2
21. Nagaland, Sikkim and  13.8 41.5 6.2 10.1 20.0 21.1

All Union Territories
All India 2531.0 51.2 537.0 38.2 3068.0 48.3

Note : (1)

2

The above estimates aie derived by using the poverty line of Rs. 49.09 per
capita per month at 1973-74 prices corresponding to daily calorie requirement of
2400 per person in rural areas and the poverty line of Rs. 56.64 per capita per
month corresponding to calorie requirement of 2100 in urben areas.

For updating the poverty line for 1977-78, C.S.0, Poverty Consumption deflator
has been used.

(3) These results are based on the data (Revised) of the NSS on household consumer

4)

)

expenditure of 32nd Round (July, 1977 to June, 1978).

The difference between the aggregate all India private consumption expenditure
estimated by Central Statistical Organisation in their National Accounts Statistics
and that derived from the NSSO data has been prorata adjusted among the
different States and Union Territories in the absence of and information to
allocate this difference among the States and Union Territories.

The number of people below poverty line relates to the population as on st
March, 1978.

Statement-11

Number and percentage of population below the poverty line by States separately for

rural and urban areas—1983.84 (provisional)

Si. State Rural Urban Combined

No. Number %age Number %age Number %age
(lakhs) (lakhs) (lakhs)

1 2 3 4 5 6 7 8

1. Andhra Pradesh 164.4 38.7 40.7 29.5 205.1 36.4

2. Assam 449 23.8 4.9 21.6 49.8 23.5

3, Bihar 329.4  51.4 36.1 37.0 365.4 49.5

4, Gujarat 67.7 27.6 19.9 17.3 87.6 24.3
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1 2 3 4 5 6 7 8
5. Haryana 16.2 15.2 5.5 16.9 21.7 15.6
6. Himachal Pradesh 58 140 03 80 6.1 13.5
7. Jammu and Kashmir 8.1 16.4 2.2 15.8 10.3 16.3
8. Karnataka 1029 3715 54.7 29.2 137.6 35.0
9. Kerala 55.9 26.1 15.6 30.1 71.5 26.8
10. Madhya Pradesh 218.0 50.3 36.9 31.1 254.9 46.2
11. Mabharashtra 176.1 4.5 55.9 23.3 232.0 349
12. Manipur 1.3 11.7 0.6 13.8 1.9 12.3
13. Meghalaya 3.9 33.7 0.1 4.0 4.0 28.0
14, Orissa 107.7 44.8 10.4 29.3 118.1 42.8
15. Pupjab 13.7 10.9 10.7 21.0 24.4 13.8
16. Rajasthan 105.0 36.6 21.2 26.1 126.2 34.3
17. Tamil Nadu 147.6 44.1 52.6 30.9 200.2 39.6
18. Tripura 4.6 23.5 0.5 19.6 5.1 23.0
19. Uttar Pradesh 440,0 46.5 90.6 40.3 530.6 45.3
20. West Bengal 183.9 43.8 41.2 26.5 225.1 39.2
21. Nagaland, Sikkim and 17.9 47.4 14.4 17.7 32.5 27.1

All Union Territories

All India 2215.0 40.4 495.0 28.1 2710.0 37.4

Note : (1) The above estimates are derived by using the poverty line of Rs. 49.09 per

capita per month at 1973-74 prices corresponding to daily calorie requirement
of 2400 per person in rural arcas and poverty line of Rs, 56.64 per capita per
month corresponding to calore requirement of 2100 in urban areas.

(2) For updating the poverty line for 1983-84, C.S.0. Poverty Consumption deflator
has been used.

(3) These results are based on the provisional and quick tabulation of the NSS on
housedold eohsumer expenditure of 32th bound (Jan, 1983 to Dec, 1983).

(4) The difference between the aggregate all India private cansumption expenditure
estimated by Central Statistical Organisation in their National Accounts
Statistics aad that derived from the NSSO data has been prorata abjusted
among the different States and Union Territories in the absence of any
information to allocate this difference among the States and Union Territories.

(5) The number of people below poverty line relates to the population as on Ist
March, 198%.
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Deforestation/Reforestation during Sixth
Five Year Plan

462. SIIR1 V. SOBHANADREESWARA
RAO : Will the PRIME MINISTER be
pleased to state :

(a) the area reported to have been
deforested during Sixth Five Year Plan, State-
wise;

(b) the target fix~d for re-forestation
during Sixth Five Year Plah, State-wise; and

(c) the amount allocated, utilised and
area reforested during this period, State-
wise ?

THE MINISTER OF STATE IN THE
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FORESTS (SHRI Z. R. ANSARI) : (a) A
reliable estimate of State-wise forest area
that has been deforested is not available.
However, State-wise area reported to have
been diverted for non-forestry purposes
during the Sixth Five Year Plap, is given in
the attached statement 1.

(b) State-wise targets fixed for re-
forestation/afforestation during Sixth Five
Year Plan are given in the attached state-
ment-111,

(c) State-wise outlay and expenditure
under the forestry sector of the Sixth Five
Year Plan, are given in the statement at
Annexure-11I. Physical achievements under
re-forestation/afforestation are given in the

MINISTRY OF ENVIRONMENT AND attached statement 11I.

Statement-1

State] Union Territory wise forest area diverted for non-forestry purposes under
the Forest (Conservation) Act, 1980 during the Sixth Five Year Plan

Area in Hectares

Sl. No. State/Union Territory

1 2 3
1. Andhra Pradesh 711.878
2. Assam 534.250
3. Bihar 664.273
4. Gujarat 1670.120
5. Haryana 1.200
6. Himachal Pradesh 197.306

7. Jammu and Kashmir _—
8. Karnataka 698.910
9. Kerala 511.596
10. Madhya Pradesh '8350.710
11. Maharashtra 3861.050
12. Manipur 0.340
13. Mecghalaya 169.120

14. Nagaland —_—
5874.156

15. Orissa
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1 2 3
16. Punjab 2.650
17. Rajasthan 3128.090
18. Sikkim 249.050
19. Tamil Nadu 528.580
20. Tripura 44.492
21. Uttar Pradesh 704.760
22. West Bengal 103.410
23. Arunachal Pradesh 378.980
24. Andaman and Nicobar Islands 196.900
25. Chandigarh —_
26. Dadra and Nagar Haveli 140.340
27. Delhi —
28. Goa, Daman and Diu 66.017
29. Mizoram -_

30. Pondicherry —

31. Lakshadweep —

Statem gnt-ll

Statement showing State/Union Territory-wise targets and achievements under
Re-forestation/afforestation during Sixth Five Year Plan period (1980-85)

SI. No. State/Union Territory Seedlings planted in lakh Equivalent*
___mumbers Hectarage
Target Achievement Target Achiévexllgxr.
oy ) Y s 6
1. Andhra Pradesh 5797.68 5830.61 289884 291530
2. Assam 1042.50 1487.12 52125 74356
3. Bihar 4174.34 4269.20 208717 213460
4. Gujarat 10572.16 10677.10 528608 533855
5. Haryana 4133.42 3648.08 206671 182404
6. Himachal Pradesh 2098.68 2064.12 104934 103206

7, Jammu and Kashmir 910.00 925.66 45600 renon
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1 2 3 4 5 6
8. Karnataka 8077.09 8294.05 403854 | 414702
9. Kerala 1899.50 2352.55 94975 117627

10. Madhya Pradesh 13243.50 12720.15 662175 636007
11. Maharashtra 5476.90 7673.79 273845 383689
12. Manipur 382.60 384.53 19130 19226
13. Meghalaya 315.86 314.62 15793 15731
14, Nagaland 460.20 467,03 23010 23351
15. Orissa 4097.92 4299.89 204896 214994
16. Punjab 2322.09 2295.46 116104 114773
17. Rajasthan 1966.97 2300.29 98348 115014
18. Sikkim 335.50 288.82 16775 14441
19. Tamil Nadu 5154.88 4958.87 257594 247943
20. Tripura ¢11.25 648.55 30562 32427
21. Uttar Pradesh 10509.00 11240.20 525450 562010
22. West Bengal 3190.00 3188.00 159800 159400
23. A and N. Islands 268.02 340.77 13401 17038
24. Arunachal Pradesh 554.27 511.87 27713 25593
25. Chandigarh 10.00 12.90 500 645
26. Dadra and Nagar Haveli 79.16 99.98 3958 4999
27. Delhi 115.00 108.00 5750 5400
28. Goa, Daman and Diu 95.04 86.80 4750 4340
29. Lakshadweep 5.00 0.54 250 27
30. Mizoram 1236.02 1537.50 61801 76875
31. Pondicherry 20.00 25.42 1000 1271

*2000 Seedlings have been taken equivalent to onc bectare of afforestation,
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Statement giving the State/Union lerritory-wise details of outlay and expenditure
under Forestry Sector during the Sixth Five Year Plan (1980-85).

(Rs. in lakhs)

Sl. No. State/Union Territory Outlay Expenditure
T 2 3 T
1. Andhra Pradesh 1050 2088.00
2. Assam 2520 4059,52
3. Bihar 1800 2140.00
4. Gujarat ‘ 8900 10008.06
5. Haryana 1450 2207.00
6. Himachal Pradesh 2900 3648.00
7. Jammu and Kashmir 1028 1579.00
8. Karnataka 3075 3943.00
9. Kerala 1862 1844.00
10. Madhya Pradesh 3800 5185.00
11. Mailharashtra 4875 5240.00
12. Manipur 475 482.00
13. Meghalaya 500 599.00
14. Nagaland 680 587.72
15. Orissa 1250 1673.00
16. Punjab 1290 1689.00
17. Rajasthan 1500 2053.00
18. Sikkim 570 589.00
19. Tamil Nadu 5900 6278.00
20. Tripura 1239 1128.00
21. Uttar Pradesh 7090 8361.00
22, West Bengal 2200 2727.00
23. A and N Islands 550 423.34
24. Arunachal Pradesh 952 1397.64
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1 2 3 4
25. Chandigarh 60 64.79
26. Dadar and Nagar Haveli 130 202,23
27. Delhi 90 81.17
28. Goa, Daman and Diu 450 478.02
29. Lakshadweep — —
30. Mizoram 550 699.90
31. Poadicherry 27.70 26.47

Collaboration with other Countries to
Explore Ocean-Bed

463. SHRI1 V. S. VIJAYARAGHAVAN :
SHRI K. KUNJAMBU :

Will the PRIME MINISTER be pleased
to state :

(a) whether there is any scheme to
explore the ocean-bed in collaboration

with other cointries;
(b) if so, the details thereof; and

(c) the amount provided in the Seventh
Five Year Plan for this purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENTS, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) No, Sir.
No scheme of this nature has been formu-

lated.

(b) and (c). Does not arise.

Import of Colour TVs

454. SHRI SOMNATH RATH : Will
the PRIME MINISTER be pleased to state :

(a) whether Government propose to
restrict the import of colour TV sets and
give scope for manufacturing to indigenous
production making colour TV sets available

to the public at lower price with assured
quality; and

(b) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TBRCHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENTS, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) and (b).
The import of Colour TV sets is already
restricted as per Import Export Policy
1985-88, vide entry No. 121, Appendix 2B
(List of restricted items) whick reads as
follows :

*“(121) All consumer goods, how-
soever described, of industrial, agricul-
tural or animal origin, not appearing
individually in Appendices 3 Past-A and
5 or specifically listed for import under
Open General Licence."”

Detection of Explosive devipe In Anand
Niketan, Delhi

465. SHRI SUBHASH YADAY :
SHRI DHARAM PAL SINGH
MALIK :

SHRI SARFARAZ AHRMAD :
SHRI M. RAGHUMA REDDY :

Will the Minister of HOME AFFAIRS
be plsased to state :

(a) whether am explosive dewice was
found in Anand Niketan, Delhi on the
16 Jabuary, 1986;
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(b) if so, the details thereof;

(c) whether any arrest has been made;
and

() the steps being taken or proposed to
be taken by Government in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL
SECURITY (SHRI ARUN NEHRU) : (a)
A suspicious looking object was found on
the footpath opposite C-15 Anand Niketan
on 11.1.86.

(b) The object was found to be an
explosive device containing the following :—

(i) One time-picce make ‘TIMECAL’
with the time of explosion set for
2215 hours.

(i) 1S TNT slibs, all tied by a
1.5 metres long cordex wier.

(i) Two electric detonaters with a leng

wire.

2 TETRYL Cartridges used as
booster.

€iv)

(v) Battery equipment.
(c) No arrest has been made so fas.

(4) The explosive object is being
examined by the Central Forensic Science
Laboratory and the Chief Controller of
Explosives, Nagpur for determining its origin
and potential for damage. Police vigilance
has been strengthened and eftorts are on to
apprehend the culprits.

[Translation)
Ganga Clearance Project

466. PROF. CHANDRA BHAHU
DEV] : Will the PRIME MINISTER be
pleased to state :

(a) whether the projects of Bihar which
discharge effluents direet into the Genga
river and cause pollutioa are also inchaded
in the Ganga Clearance Project; and

(b) if so, the details thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI) : (a) The
Government of Bihar have proposed
schemes for Monghyr, Patna, Chapra and
Bhagalpur towns under Canga Action Plan
to prevent pollution caused by the discharge
of domestic sewage into the river in these
towns. The treatment of industrial wastes
is primarily the responsibility of the industrial
units concerned.

(b) The notional cost of the schemes
identified in these towns is Rs. 42.46 crores.
So far reports for 14 schemes in Patna
estimated to cost Rs. 4.02 crores have been
submitted by the Government of Bihar.

{English]

Bihar-Uttar Pradesh Border disputes due
to Shifting Course of Ganga

467. PROF K. K. TEWARY : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether disputes have arisen in some
villages on the borders of Bihar and Uttar
Pradesh specially near the Bhojpur area, due
to a shift in the course of river Ganga;

(b) whether, as a result thereof, thousand
of farmes ware affected in regard (o their
agricultural operations and sometimes it led
to clashes among them; and

(c) if so, the steps being taken by Union
Government to resolve the above disputes ?

THE MINISTER OF HOME AFFAIRS
(SHRI S. B. CHAVAN) : (a) to (c). Based
upon the arbitral Award of Shri C. M.
Trivedi, which was accepted by both the
Government of Uttar Pradesh and Bihar,
the Bihar and Uttar Pradesh (Alteration of
Boundaries) Act, 1968 was enacted to
replace the fluctuating inter-State river
boundaries by fixed boundaries. However,
there have been occasional disputes between
private parties involving contending claims in
respect of rights of ownership and cultivation
of land in some of the territories transferred
from one State to the other following the
enforcement of said Act. Such rights of
individuals are governed by relevant revenue
lsws of the respective States,  Section 26 of



87 Written Answers

the aforesaid Act provides for continuance
of laws which were in force in the transferred
territories immediately before the date of
such transfer, unless otherwise provided by
a compsztent authority. Disputes between
private parties with regard to their rights in
the land comprised in transferred territories
are to be determined by a competent court
of law. There are, however, some
differences between the two State Govern-
ments over the exchange of records of rights
of cultivators in respect of their lands in
certain villages comprised in transferred
territories. This is essentially a matter to
be sorted out between the two State
Governments bilaterally at the appropriate
level. The Central Government would,
however, be glad to extend such assistance as
may be specifically required by them.

Nationa! Crime Records Bureau

468, SHRT RAMASHRAY PRASAD
SINGH : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government have decided to
set up a National Crime Record Bureau;
and

(b) if so, the details thereof ?

THE MINISTER OF STATEIN THE
DEPARTMENT OF INTERNAL SECURITY
(SHRI ARUN NEHRU) : (a) Yes, Sir.

(b) The Bureau has been set up with its
headquarters at New Delhi, as an Attached
Office of the Ministry of Home Affairs.
Some Units of the Central Police
Organisations dealing with Crime records
are proposed to be merged in the Bureau.

Asylum Sought by an Official of Indian
Mission in Canada

469. SHRI K.
REDDY :
SHRI ANAND SINGH :

SHRI M. RAGHUMA REDDY :

RAMCHANDRA

SHRI BHATTAM SRIRAMA.-
MURTY :
Will the Minister of EXTERNAL

AFFAIRS be pleased to state,

(a) whether an official working in the
Indian mission in Toronto (Canada) is
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reported to have sought political asylum in
Canada;

(b) the details of the case; and

(c) the reaction of

Government ?

Canadian

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS

(SHRI K. R. NARAYANAN): (a) No,
Sir.

(b) Does not arise.

(c) Does not arise.

Report on Juveniles in Slums

470. DR. CHINTA MOHAN : Will the
Minister of WELFARE be pleased to state :

+ (a) whether the attention of Government
has been drawn to a report on “Juveniles in
slums-study of six slums in Bombay;"”

(Nagarlok, 1IPA, July-September, 1984);
and

corrective
the matter to

. (b) if so, what
proposed in
delinquency ?

steps are
overcome

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) Yes, Sir.

(b) The article is based on a <tudy on
the status of juveniles in slums and impact
of various organisations engaged in improving
the conditions. Varicus agencies of
Government as also voluntaty organisatons
are engaged in improving the conditions.

Launching of INSAT-1C

471. SHRI BHATTAM SRIRAMAMURTY:
SHRI VILAS MUTTEMWAR :
DR. T. KALPANA DEVI :
SHRI HARISH RAWAT :
PROF. NIRMALA KUMARI
. SHAKTAWAT :
SHRI K. PRADHANI :
DR. B L. SHAILESH :

Will the PRIME MINISTER be pleased
to state ;
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(a) whether there is any apprehension
of delay in launching INSAT-1C satellite
later in September following the
“Challenger®’ exposion on the 28th January,
1986,

(b) if so, what are the alternative plans
before the Government to avoid any delay
in our space research programme;

(c) whether the matter has been taken
up with the National Aeronautics and
Space Administration of USA; and

(d) if so, what is their reaction

thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS AND
SPACE (SHRI SHIVRAJ V. PATIL) :
(a) At opresent, as advised by NASA,
INSAT-1C work is proceeding on the basis
that the present flight assignment for
INSAT-1C, namely the STS Flight 61-1 with
a planned nominal launch date of 27
September 1986, will be maintained until
NASA notifies of any change which may
be required. While the consequences of
the STS Flight 51-L tragedy as they relate
to the resumption of STS launches and the
effect to the specific launch assignment on
STS manifest are yet to be fully assessed,
considering the 24 successful Space Shuttle
launches, it is hard to believe that the
Space Shuttle has any generic problems, and
there is a reasonable expectation that the
NASA Space Shuttle flights will be resumed
in the second half of 1986 and that INSAT-
1C launch schedule will not be unduly
affected.

(b) The effect of US-NASA STS flight
resumption delay, if any, will be confined
to INSAT-1C and INSAT-ID launches. At
the present moment, the Government does
not consider it necessary to make alternate
arrangements for the launching of INSAT-
1C and INSAT-1D satellites.

(c) and (d). NASA is workIng intensively
to minimise the impacts of the January 28
loss of Challenger on STS customers and
has assured that it would do its best to
Jaunch INSAT-1C and INSAT-1D space-
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craft under conditions which are mutually
agreeable to NASA and to the Department
of Space (DOS). NASA fully appreciates
the need for a timely launch of the INSAT-
1C spacecraft to provide an on-orbit backup
to the lone INSAT-1B in operation.

[Transiation)

Metal Scrap in Central Proof Range
1tarsi, Madhya Pradesh

472. SHRI1 DILEEP SINGH BHURIA ¢
Will the Minister of DEFENCE be pleased
to state :

(a) whether the lives of local rurat
adivasis always remain in danger because
they go to collect scattered metal scrap
from the Central Proof Range, Itarsi
(Madhya Pradesh);

(b) whether 50 villagers died last year
due to grenade explosion while trying to
collect metal scrap;

(c) whether any effective measures fos
collection and disposal of metal scrap have
been taken so that lives of local rural
adivasis are not endangered;

(d) whether Madhya Pradesh Govera-
ment have sent proposal to the Ministry
for amending the Manoeuvres Field Firing
and Artillery Practices Act, 1238; and

(e) if so, the action taken thereon ?

THE MINISTER OF STATE IN THR
DEPARTMENT OF DEFENCE PRODUC-
TION AND DEFENCE SUPPLIES (SHRI
SUKA RAM): (a) According to avail-
able information 59 persons are reported to
have lost their lives while collecting scattered
metal scrap, since the inception of the
Central Proof Range at Itarsi (M. P.) in
1972, which is a protected and prohibited
area.

(b) No loss of life has been reported in
the year 1985 on this account.

(c) Collection and disposal of Metal
scrap have not been found feasible becaus
of the large and difficult terrain of the pro-
ofing range which makes it difficolt ¢
locate live blinds lying on the ground ¢
buried deep.
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(@) and (e). A Committee constituted by the
State Government under the chairmanship
of the Divisional Commissioner, Hoshan-
gabad had inter-alia given a suggestion that
the law should be made more stringent, This
is being examined.

[English]
Illegal Enrty of Foreigners into India

.473. SHRT SHARAD DIGHE : Will
the Minister of HOME AFFAIRS be pleased
to state :

{a) whether it is a fact that the Union
Government are examinating the potential
dapger of foreigrers crossing the borders
to setile down in India and demand voting
rights; and

instructions are
to be issued by

+{b} if so, whether any
issued or are proposed
Government to border States to submit
reports in this regard and also to take
permanent steps to prevent foreigners from
illegally entering the country ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL
SECURITY (SHRT ARUN NEHRU) : (a)
and ¢). India has a long Land border.
Having regard to this the possibility of illegal
crossing of foreigners into India cannot be
ruled out. However, there have not been any
reports from border States in regard to the
potential danger of large scale infiltration of
foreigners from across the borders. There
exist standing instruction with the State
Governments to  expel/push  back the
infiltrants as soon as they are detected at
the.-borders. Action is also taken under the
Foreigners Act, 1946 against all those foreign
pational who are found 10 be staying in India

illegatly.

Reappointment of Retired Officers as
Consultants in Planning Commission

"474. DR. T. KAIPANA DEVI : Will
the Minister of PLANNING be pleased to
state .

(a) whether there is a practice it the
Planning Commission to appoint retired
officers as consultants;

(b) if so, the number of retired officers
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appointed by the Planning Commission as
consultants during the last three year;

(c) the criteria and terms and conditions
of their appointment; and

(d) the number of retired officers and
other specialists serving the Planning
Commission at present as consultants ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A. K.
PANJA) : (a) Yes, Sir. They are appointed
as non-official Consultants.

(b) 17.

(c) They are appointed as non-official
consultants for undertaking specific studies
which are of current interest to the Planning
Commission, on a monthly consolidated fee
upto Rs. 2500 for whole-time and Rs. 2000 per
month for part-time, consultants. They are
not entitled to any other allowances or
Government accommodation, telephone etc.
However, they are entitled to pensionary
benefits, in addition.

non-official
of whom

(d) Total number o1
Consultants as on date is 16, out
11 are retired Government servants.

Proposal to Prevent Pollution

475. SHRI  BALASAHEB VIKHE
PATIL : Will the PRIME MINISTER be
pleased to state :

(a) whether Government are aware that
a Seminar to prevent pollution in air, water
and noise in the country was organised at
Naupada, Thane (Maharashtra) during the
last week of December. 1985  whereir
participants emphasised certain remedia,
steps to be taken to prevent pollution;

(b) if so, details therefor; and

(c) the reaction of Government

thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI) : (a) to
(c). Information is being coliected and will
be laid on the table of the Sabha,
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Presence of Pakistani Delegation at
the Inauguration of Fast Breeder
Test Reactor

476. SHRI SATYENDRA NARAYAN
SINHA : Will the PRIME MINISTER be
pleased to state :

(a) whether a Pakistani Atomic Energy
delegation had attended the inauguration of
the Fast Breeder Test Reactor at Kalpakkam
in December, 1985;

(b) whether this delegation also
participated in the seminar on fast breeders
held there ?

(c) whether similar exchange of atomic
energy is experts being considered; and

(d) whether Government propose to
offer technical assistance to Pakistan in its
atomic energy programme provided it remains
strictly peaceful ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE
DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI
SHIVRAJ V. PATIL) : (a) and (b). The

Chairman of the Pakistan Atomic Energy
commisson accompanied by two other
pakistani officials attended the International
Symposium on Fast Breeder Reactors as a
futue source of power held at Kalpakkam on
December 16 and 17, 1985. The Pakistani
delegation, along with other foreign
participants also attended the dedication of
the Madras Atomic Power Project 11 Reactor
and the renaming ceremony of Reactor
Research Centre as Indira Gandhi Centre
for Atomic Research.

(c) and (d). No further such exchanges
are presently envisaged between the two
countries.

Setting up Nuclear Power Corporation

477. SHRI K. RAMAMURTHY : Will
the PRIME MINISTER be pleased to
state :

(a) whetber there is any proposal to set
up a separate Nuclear Power Corporation on
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the lines of National Thermal Power
Corporation, as bhas been disclosed to the
press by the Chairman of the Nuclear Power
Board;

(b) whether nuclear power research and
other related activities would be brought
under the purview of the proposed
Corporation;

(c) whether this Corporation will be
allowed to scout for financial resources in
the capital market; and

(d) when this
materialise ?

proposal is hkely to

THE PRIME MINISTER (SHRI RAJIV
GANDHI) : (a) to (d). It has been decided
in principle toset up a nuclear power
corporation. The details are being worked
out,

{Translation}

Construction of Guest;Rest Houses for
Army Personnel in Almora and
Pithoragarh, Uttar Pradesh

478. SHRI HARISH RAWAT : Will
the Minister of DEFENCE be pleased to
state ;

(a) whether his Ministry propose to
construct guest houses and rest houses for
army personnel in Almora; and Pithosagarh
districts of Utatr Pradesh; and .

(b) if so, the time by which these
construction works will be taken up and the
estimated expenditure likely to be incurred
thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT
(SHRI ARUN SINGH) : (a) No Sir, the
Ministry of Defence does not propose to
construct guest houses or rest houses for
army personpel in Almora and Pithoragarh
districts of Uttar Pradesh. However, as per
information received from the State Govt.,
Sainik Rest Houses already exist in Almora
and Pithoragarh.

(b) Does not arise.
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Patel Commission on Eastern Uttar
Pradesh

479. SHRI RAJ KUMAR RAI : Will
the Minister of PLANNING be pleased to
state .

(a) whether it is a fact that the Patel
Commission had made certain recommen-
dations for the development of Eastern Uttar
Pradesh;

(b) if so, the details of such recommen-
dations; and

(c) the extent to which they were
implemented and the difficulties being
experienced in  implementing all its recom-
mendations ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A. K.
PANJA) : (a) Yes, Sir. The Patel Committee
which submitted its report in January, 1964
bad made recommendation for the develop-
ment of 4 districts of Eastern Uttar Pradesh,
mamely, Ghazipur, Azamgarh, Deoria and
Jaunpur.

(b) Recommendations relate to various
sectors like agriculture and allied activities,
irrigation, flood control, rural electrification,
industries, public sector  undertakings,
communications, family plapning, adminis-
tration etc.

(c) After the conclusion of the Third
Five Year Plan in 1966, the State Govern-
ment was entrusted with the task of formula-
ting and implementing the development
programmes in these districts of Eastern
Uttar Pradesh in line with the recommenda-
tions of the Committee,

[English)

Assistance for Implementation of 20-Point
Programme in States

480. SHRI K. D. SULTANPURI : Will
the Minister of PROGRAMME IMPLEMEN-
TATION be pleased to state the names of
the States which have demanded greater
assistance to implement 20-Point Programme?

THE MINISTER OF PROGRAMME
IMPLEMENTATION (SHRI A. B. A.
GHANI KHAN CHAUDHARY) : Outlays
for the 20-Point Programme are not fixed
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separately and specifically. The outlays are,
however, derived from the outlays under
different plan heads. No request has come
from any State Government for greater
assistance to implement the 20-Point
Programme during 1985-86.

Census Operation by Assam Student
Union

481. SHRI NARAYAN CHOUBEY :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the attention of the Govern-
ment has been drawn to the report appear-
ing in the Ananda Bazar Patrika dated
30 January, 1986 stating that volunteers of
the Assam Student Union would start census
operation from 15 February, 1986,

(b) whether census operation in all parts
of the country is done by Central agencies
or not;

(c) if so, whether census done by the
Assam Student Union will be officially
accepted; and

(d) if so, whether Volunteers of various,
political parties and mass organisation in
other States will be allowed to do census
work on their own henceforth or not ?

THE MINISTER OF HOME AFFAIRS
(SHRI S. B. CHAVAN) : (a) Yes, Sir.

(b) to (d). Under the Census Act, 1948
(Act No. XXXVII of 1948), only the Central
Government is competent to take a census.
No other exercise of this type will have any
validity under the Act.

Press Report on Birsa Munda’s Family

482. SHRI DHARAM PAL SINGH
MALIK :
SHRI MANIK REDDY :
SHRI SARFARAZ AHAMAD :
SHRI M. RAGHUMA REDDY :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government’s attention has
been drawn to the report appearing in the
Blitz dated 14th December, 1985 wherein it
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is stated that the old sister and grand
daughter of Shri Birsa Munda, one of the
freedom fighters’ family from Bihar, are in
pitiable condition; and

(b) if so, the reaction of Government
thereto and whether Government propose to
give some assistanee to the closest living
relations of Birsa Munda ?

THE MINISTER OF HOME AFFAIRS
(SHRI S. B. CHAVAN) : (a) Yes, Sir.

(b) The Government have not received
any application for financial assistance from
Smt. Kuddi Munda and the grand daughters
of late Shri Birsa Munda who are stated to
be his closest living relatives. However, the
Government of Bihar have been requested
to furnish us the full details of the case and
appropriate action will be taken on receipt of
information from the State Government.

Class I and IT Posts in Lakshadweep

483, SHRI P, M. SAYEED : Will the
Minister of HOME AFFAIRS be pleased to
refer to the reply given to parts (b) and (c).
of Unstarred Question No. 2396 regarding
class I and Il potss in Lakshadweep on 4th
December, 1985 and state :

(a) the reasons for filling up only
26 class 1 posts out of the sanctioned strength
of 43 posts and only 57 out of 104 class 11
posts on regular basis; and

(b) the latest position of filling up the
vacant 13 class I and 16 Class II posts and
also regularisation of 4 Class I and 31 Class
11 posts stated to have been filled on ad-hoc
basis ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INTFRNAL SECU-
RITY (SHR1 ARUN NEHRU) : (a) and
(b). Information is being collected and will
be laid on the Table of the House.

Evaluation of 5-day week system in
Central Government Offices
484. SHRI V. S. KRISHNA IYER :
Will the PRIME MINISTER be pleased to
state :

(@) whether there is any proposal before
the Government to revert back to six-day

week for all the Central Government
Offices from the present five-day week
system;

(b) whether Government have evaluated
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the progress of work during five-day week
in various Central Government Offices;

(c) whether the Research Organisations
like Indian Institute of Science, ISRO, NAL,
LRDE; etc, have also adopted 5-day week
system; and

(d) if so, whether it will adversely affect
the pace of scientific and technological work ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI
P. CHIDAMBARAM) : (a) There is no
proposal at present to consider reintroducing
6-day week system.

(b) While no formal evaluation of the
progress of work during 5-day week scheme
has been made, it is felt that the scheme has
been well received.

(c) and (d). The information is
collected.

being

Pending Public Complaints

485. SHRI D. N. REDDY : Will the
PRIME MINISTER be pleased to state :

(a) whether there has been a drive for
speedy redressal of public complaints and
grievances since the formation of the new
Department of Public Grievances;

(b) if so, details’ of complaints now
pending for over one year, over 2 years for
3 years and above; and

(c) whether the nodal Ministry propose
to collect from Ministries list of such
complaints, as are not amicably settled
within 3 months ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI
P. CHIDAMBARAM) : (a) Yes, Sir.
Ministries/Departments having large public
dealings have been asked to dispose of
complaints in a time bound manner. They
have also been asked to monitor at senior
levels the disposal of grievances.

(b) and (c). The Department of Adminis.-
trative Reforms and Public Grievances
receives half-yearly reports from Ministries/
Departments with regard to number of grie.
vances received, disposed of and pending with
them. The position in respect of 40 Ministries/
Departments as on 30-9-1985 s given in the
statement attached.
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India’s concern over use of Force

against Libya
486. SHRI SRIBALLAV PANI-
GRAHI :
SHRI LAKSHMAN MALLICK :
SHRI G. M. BANATWALLA :
Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether Government of India bave
expressed their concern over threats of use
of force agaipst Libya; and

(b) if so, the detalis regarding India’s
role in its capacity as the Chairman of pon-
aligned movement regarding the situation
that has developed in the middle east ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. R. NARAYANAN) : (a) Yes Sir.

(b) As Chairman of NAM, India under-
took consultations at New York, and
convened a meeting of the Coordinating
Bureau at the level of Permanent Repesenta-
tives on February 6, 1986. The Coordinat-
ing Bureau expressed grave concern over
threats and measures and possible use of
force against Libya. The Communique
adopted called upon all States to adhere to
and observe the provisions of the Declara-
tion on the inadmissibility of intervention
and interference in the internal affairs of
States contained in UNGA Resolution
36/103. The Bureau reaffirmed its support
for and solidarity with Libya in safeguarding
its independence, sovereignty and territorial
integrity.

[Franslation]

Training of Indian Scientists Selected
for Flying with us Space Shuttle

487. PROF. NIRMALA KUMARI
SHAKTAWAT Will the PRIME
MINISTER be pleased to state :

(a) whether two  scientists  selected

finally for flying with the US space shuttle
had been sent to Johnson Space Centre at
Houston for receiving training; and

(b) if so, whether it would be possible
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to launch INSAT-IC after an inquiry into
the explosion in “Challenger’ is over ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) No, Sir,
For NASA flight training and associated
simulations etc., the Primary and the backup
Indian Payload Specialists for the STS/
INSAT-IC Indian Payload Specialist Flight
mission are required to be at the NASA
Johnson Space Centre from only four months
before the scheduled launch date.

(b) There is every expectation that after
completion of the Challenger mishap
investigations, NASA would soon resume
STS launches and that the INSAT-I1C
schedule would not be unduly affected.

[English)

Agreement between India and Pakistan
regarding Nuclear Installations

488. SHRI ANAND SINGH : Will
the Minister of EXTERNAL AEFAIRS be
pleased to state :

(a) whether during the recent official
level talks between India and Pakistan held
in Islamabad in January, 1986, draft
agreements pledging not to attack each
other’s nuclear installations were exchanged;

(b) if so, the details thereof; and

(c) the main objects and circumstances
leading to the exchange of the agreements ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 K. R. NARAYANAN) : (a) and (b).
During the Foreign Secretary’s visit to
Pakistan from January 16-21, 1986, the two
sides exchanged drafts and had discussions
on a unified text. There will be further
diseussions.

(¢) To remove misapprehesions, it was
agreed at India’s initiative during Prime
Minister’s meeting with Gen. Zia on
December 17, 1985, that the two countries
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will work out an agreement whereby each
will undertake not to attack the nuclear
installations and facilities of the other.

Libya’s Involvement in Terrorists Acts
_in Rome and Athens

489. SHRI H. M. PATEL : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether India as the Chairman of
the Non-Aligned:- Movement has taken note
of Libya’s alleged involvement in the recent
terrorist acts in Rome and Athens;

(by if so, what is the view of the NAM;
and

(c) whether any sanctions have been
suggested by NAM against Libya ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. R. NARAYANAN) : (a) India
has seen reports of US allegations of Libya’s
involvement in recent terrorist attacks
at Rome and Vienna airports and has taken
note of Libya’s denial thereof.

(b) and (c). The-Aligned Coordinating
Bureau in New York considered the situation
facing Libya at a meeting specially convened
for tbe purpose and issued a statement
affirming its full support for and solidarity
with Libya.

Indo-US Joint Coramission Meeting

490. SHRI V. TULSI RAM :
KUMARI PUSHPA DEVI :
Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether relations between India and
the United States were discussed at the Indo-
US joint Commission meeting held at
Washington recently;

(b) if so, the outcome of discussions;

(c) the time for which the new ties of
relations between these two countries will
remain in force and when these are to be
reviewed next; and

\(d) whether any date for the next

meeting of the: Commission has been fixed ?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. R. NARAYANAN) : (a) Yes,
Sir.

(b) These discussions contributed to
greater mutual understanding and cooperotion
between India and the USA.

(c) Indo-US relations would be reviewed
at every available occasion of contacts
between the representatives of the two
Governments.

(d) The dates for the next session of the
Indo-US Joint Commission would be decided
through diplomatic channels.

Poland’s offer for cleaning of river Ganga

491, PROF. K. V. THOMAS : Wwill
the PRIME MINISTER be plzased to state :

(a) whether Poland has offered a better
scheme for the cleaning operation of river
Ga1ga; and

(b) if so, details of the Scheme °

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI) : (a) No
specific offer for the cleaning operation of

Ganga has been received from Government
of Poland.

(b) Does not arise.

Paticipation of States and Union
Territories in Republic Day Parade

492. SHR1 SHANTARAM NAIK :
Will the Minister of DEFENCE be pleased
to state :

(a) how many States and Union
Territories participated in the Republic Day
Parade of 1986 by sending their floats or
cultural groups;

(b) whether Union Government have
any plans 1o make the participation by all
States and Union Territories mandatory; and

(¢) if not, reasons thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RE-

SEARCH AND DEVELOPMENT (SHR}
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ARUN SINGH) :(a) Sixteen States and
one Union Territory presented floats and/or
cultural groups in the Republic Day Parade
1986 in New Delhi.

(b) and (c). Government have no plans
to make participation by States and Union
Territorics in the Republic Day Parade
mandatory. Participation is on voluntary
basis.

Plantation of Eucalyptus

493. DR. SUDHIR ROY : Will the
PRIME MINISTER be pleased to state :

(a) whether social forestry has failed to
enthuse the poor people, specially the
tribals, as Government lay main emphasis
only on plantation of Eucalyptus; and

(b) whether Government will change its
policy so that forestry programmes become
subservient to the economic needs of the
poor 1

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI]) : (a) and
(b). No, Sir. The guidelines issued by the
Central Government advise against raising
monocultures (particularly  these of
Eucalyptus) in the tribal areas and many
State Governments have also issued such
instructions.

Districts under Tribal Sub-Plan

494, SHRI AJOY BISWAS : Wil
the Minister of WELFARE be pleased to
state :

(a) the number of districts in the country
covered under tribal sub-plan; and

(b) the steps Government propose (o
take to develop the social conditions of the
tribals in tribal sub-plan areas during Seventh
Five Year Plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) Tribal sub-
Plan covers 26 districts fully and 97 districts
partly in the country.

(b) To improve the social and economic
conditions of the tribal people during Seventh
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Plan period, apart from raising productivity
levels in core economic sectors such as
agriculture, horticulture, animal husbandry,
forestry etc. aimed at assisting about 40 lakh
tribal families, programmes in social services
sector such as health services including
nutrition and drinking water supply and
education will be taken up. In addition,
measures for removal of exploitative
practice will be continued.

Statehood for Andaman and Nicobar

Islands
495, SHR! SAIFUDDIN CHOW-
DHARY : Will the Minister of HOME

AFFAIRS be pleased to state :

(a) whether Government are aware that
the people of Andaman and Nicobar Islands
have long been demanding the status of a
State for their Islands ; and

(b) if so, the reaction of the Government
thereto ?

THE MINISTER OF HOME AFFAIRS
(SHRI S. B. CHAVYAN) : (a) No such
demand has been formally brought to the
notice of the Government of India recently.

{b) Does not arise.

Employment of Service Officers in
DGI Organisation

496. SHR1 AJIT KUMAR SAHA :
Will the Minister of DEFENCE be pleased
to state :

(a) how many service officers are
employed ian the Inspectorate of General
Stores at Calcutta, Bombay, Delhi and
Madras under DGI Oragnistation;

(b) the type of stores inspected by
these four inspectorates;

(c) the Military duties/user experience
required in the inspection;

(d) whether the same job of inspection
can be undertaken by the Civilian Scientific
Officers; and

(e) if so, steps Government are taking
to reduce the wasteful development of Servige
Officers on non-military duties ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRO-
DUCTION AND DEFENCE SUPPLIES
(SHRI SURH RAM) : (a) 10 Service
Officers are employed in the four Inspec-
torates of General Stores at Calcutta,
Bombay, Delhi and Madras under the DGI
Organisation,

(b) The types of stores inspected by
these four Inspectorates cover the complete
range of general stores, which includes high
altitude colthing, extreme cold clothing and
equipment, clothning for parade and
ceremonial occasions, war equipment tentage,
camouflage equipment, harness and saddlery,
man dropping/supply dropping parachutes,
brake parachutes for combat aircrafts, aerial
delivery equipment, mountaincering ski
equipment, implements used in preparation
of field Defence, special oils and lubricants
for combat wvehicles, equipment for Field

Hospitals, life preserver jackets, basic
textiles, timber, plastic stores, paints,
chemicals, durgs, pharmaceuticals, POL

products etc.

(c) User experience is essential in the
inspection of a large variety of general
stores items which have peculiar require-
ments of the Services for use in various field
conditions from deserts to high altitude
areas and combat conditions.

(d) and (¢). A high powered Committce
appointed by the Ministry of Defence had
gone into the question of indentification of the
posts earlier held by Service officers, which
could be filled by civilian officers. The
recommendations of the Committee were
accepted and implemented by the Govern-
ment in 1982,

Mandal Commission Report for Public
Opinion

497. SHRI D. B. PATIL : Will the
Minister of WELFARE be pleased to state :

(a) whether Union Government have
informed all the States and Union Territories
on or about 16 November, 1985 that the
Union Government have decided to seek
public opinion about the list of castes to be
treated as other backward classess, as
recommended by Mandal Commission, and
that norms are being formulated for that

purpose;
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(b) if so, whether Union Government
have formulated the norms for seeking public
opinion on the recommendation of the
Mandal Commission;

(c) if so, the details of the norms; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI GIRI-
DHAR GOMANGO) : (a) to (d). It has
been decided to elicit public opinion on the
list of Other Backward Classes prepared by
the Mandal Commission. The modalities
for eliciting such opinion were under
consideration of the Government. Subse-
quently in the light of the position obtaining
in certain parts of the country as a result of
anti-reservation and pro-reservation
agitations, Home Minister had addressed
Chief Ministers to consider the suggestion
to maintain status-quo till the emergence of
national consensus, on reservation for Other
Backward Classess. The suggestion has
received favourable response from most of
the Chief Ministers. All the States were
addressed for detailed information on verious
aspects of reservation to prepare a factual
note in the matter, in the light of discussions
held by Prime Minister with the opposition
leaders and the information received has
been compiled for use in discussion
on the question of national concensus.
Information from one State i< still awaited.

Negotiation with U. S. A, Over Hyper
Pure Poy Silicon

498. SHR1 N. VENKATA RATNAM :
Will the PRIME MINISTER be pleased to
state :

that India
supply of Hyper

(a) whether it is a fact
negotiated with USA for
Pure Poy Silicon; and

(b) if so, the present stage thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENTS,
ATOMIC ENERGY, ELECTRONICS AND
SPACE (SHRI SHIVRAT V., PATIL) : (a)
No, Sir. Government did not negotiate
with Government of USA for the supply
of Hyper Pure Silicon,
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(b) Does not arise.
Social-Economic Development of SCS/STs.

499. KUMARI PUSHPA DEVI : Will
the Minister of WELFARE be pleased to
state :

(a) whether Government have given top
prioritv for the social-economic development
of S.heluled Castes and Scheduled Tribes
during the Seventh Plan;

(b) if so, the amount earmarked in
Seventh Plan for implementing various
schemes for the socio-economic development

of Scheduled Castes and Scheduled
Tribes;

(¢) the guidelines sent to the State
Governments for implcmenting  various

schemes pertaining to the Welfare of
Scheduled Castes and Seheduled Tribes; and

(d) the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE  (SHRI
GIRIDHAR GOMANGO) : (a) Yes, Sir.

(b) In the Seventh Five Year Plan, the
total amount earmarked under Special
Component Plan for the development of
Scheduled Castes and under Tribal Sub-Plan
for the development of Scheduled Tribes is
estimated as Rs. 6303.32 crores and
Rs. 6199,63 crores, respectively, In addition
to this, Special Central Assistance amounting
to Rs. 930 crores for the development of
Scheduled Castes and Rs. 756 crores for
the development of Scheduled Tribes has
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(c) and (d). The Report of the Working
Group on development of Scheduled Castes
and Scheduled Tribes during Seventh Five
Year Plan (1985-90) contaifiing detailed guide-
lines for implementing various schemes and its
recommendations on measures to be taken
for the development of Scheduled Castes and
Scheduled Tribes have already been sent to
all State Governments and Union Territory
Administrations. The progress of
implementation of the schemes taken up by
them for the developmeant of people belonging
to these communities is reviewed during
discussions on Special Component Plan and
Tribal Sub-Plan held both in the Ministry
of Welfare and the Planning Commission.

[Translation)]

Central Assistance for Modernisation of
Police Force

500. SHRIMATI PATEL RAMABEN
RAMIIBHAI MAVANI : Will the Minister
of HOME AFFAIRS be pleased to state
the amount of assistance and grant given by
the Centre to different State Government
during 1984 and 1985 for modernisation of
police force and the amount of such
assistance and grant proposed to be given
during 1986 and 1987 ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL
SECURITY (SHRI ARUN NEHRU) : The
information is given in the enclosed
statement. The amount of assistance
proposed to be given during 1986-87 will be

been earmarked in the Seventh Five Year subject to the funds being voted by the
Parliament.
Plan.
Statement

Name of the State
in 1984.85

Amount released

Amount allocated Amount proposed to

in 1985-86 be given during
1986-87
1 2 3 4
1. Andhra Pradesh 46.64 63.76 63.76
2. Assam 38.18 50.91 50.91
3. Bihar 47.74 63.65 63.65
4. Gujarat 37.96 50.6] 50.61
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1 2 3 4

" 5. Haryana 20.39 21.19 21.19
6. Himachal Pradesh 13.94 18.59 18.59
7. Jummu and Kashmir 20.52 27.36 27.36
8. Karnataka 31.52 42.03 42.03
9. Kerala 35.31 47.08 47.08
10. Madhya Pradesh 59.97 79.56 79.56
11. Mabarashtra 56.46 75.28 75.28
12. Manipur 7.56 10.08 10.08
13. Meghalaya 8.48 11.31 11.31
14. Nagaland 8.85 10.78 10.78
15. Orissa 35.22 46.96 46.96
16. Punjab 113.07 37.38 37.38
17. Rajasthan 52.78 70.38 70.38
18. Sikkim 3.15 4.20 4.20
19. Tamil Nadu 56.35 75.14 75.14
20. Tripura 9.42 12.56 12.56
21. Uttar Pradesh 68.02 104.06 104.06
22. West Bengal 53.35 71.13 71.13
T 824.815 1000.40 1000.00

Reorganisation of Indian Administrative in the cadre allocation of direct recruits.

Service The new system of allocation is such as to

501. SHRI R. M. BHOYE : Will the
PRIME MINISTER be pleased to state :

(a) whether Government have taken
steps for the reorganisation on Indian
Administrative Service; and

(d) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL,, PUBLIC
GRIEVANCES AND PENSIONS (SHRI P.
CHIDAMBARAM) : (a) and (b). Govern-
ment has becn reviewing various aspects of
the recruitment, training and career
management of the members of the Indian
Administrative Service. As regards training,
the Govwernment has started one-week
refresher courses and longer duration training
courses for members of the Indian
Administrative Service. Apother decision
taken by Government is regarding the chapge

ensure equitable distribution of high ranking
and low ranking candidates in various cadres
of the Indian Administrative Service and
effect greater interregional modility which
will help in national integration. Thus,
various aspects concerning the Indian
Administrative  Service, are  receiving
Government’s attention.

[English)
Follow UP Action on Public Grievances

502. SHRI SANAT KUMAR
MANDAL : Will the PRIM E MINISTER
be pleased to state :

(a) what measures have been taken to
build the necessary infrastructure not only at
central level Ministries/Departments but also
in other public dealing bodies like the Delhi
Development Authority, Municipal Corpora-
tion of Delhi to ensure quick redressal of
public grievances;
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(b) whether any follow-up action is
taken by tbe respective Grievances Cell or
such other institutional agencies to drive
the matter to a logical conclusion;

(c) if so, details thareof; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI P.
CHIDAMBARAM) : (a) A list of Minustries/
Departments who have appointed
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gricvance  officers at  various levels
is given in the attached Statement
I Some examples of arrangements made
for redress of public grievances in
departments having wider public contact
including Delhi Development Authority and
Municipal Corporation of Delhi, are given
in attached Statement 11.

(b) to (d). Departments are monitoring
the disposal of grievances. The Department
of Administrative Reforms and Public
Grievances also gets a half-yearly return
on the progress of disposal of grievances.

Statement-I

List of Ministries|Departments who have appointed Grievance Officers

The following Munistries/Departments have appointed officers to deal with public

grievances and setting up of Grievances Cells :

—e

Ministry/Department Rank/Designation of the Grievance Officer
1 2
1. Posts (i) Directorate—Director.

(ii) Crile—Asstt., Post Master Generel

(iii) Region—Regional Director.

(iv) Division—Divisional Supdt.

(v) GPO—Suggestion and Complaint

2. Telecommunications

Book is kept at
Enquiry Counter.

(i) Directorate—Director.

(ii) Single Window P.G. Cell—Divisional Engineer.

3. Health and Family Welfare

(i) Ministry—Deputy Secretary.

(i) DGHS has been designated Chief Commissioner
for Grievances for the purpose of redress
of grievances regarding medical care facilities
in Delhi/New Delhi.

(iii) Hospitals—Dy. Medical Supdt.

4, Banking

CMO acts as Grievance Redressal
Officer.

(i) Banking Division—Director

(ii) Customer Serviec Centre—Regional Manager of
each bank.

(iii) Banks—‘May I Help You’ Counter.
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1 ' 2

5. Railways (i) Railway Board—Member (Staff) and Director
(E and R)

(i) Zonal level—Addl. General Manager/Sr. Dy.
General Manager

(iii) Divisional level—Addl. Divisional Manager.

(iv) Railway Station—An Officer on Special Duty
mans PG Booth.

6. Urban Development (i) Ministry—Deputy Secretary

(i) DDA—Public hearings are held by Vice-
Chairman, Member (Epgineering), Member
(Finance), Commissioner (Housing), Commis-
sioper (Lands) and Director (Slum and JJ) on
prescribed days.

"7. Commerce (i) Ministry—Director.

(i) CCIand E—Public Relation Officer (a Dy.
CCI and E)

(iii) JCCI and E—Vigilance Officer (a CI and E)
acts as Complaints Officer.

8. Revenue Additional Secretary.
9. Central Board of Direct Taxes Grievance Cell works direct under the Chairman,
CBDT.
10. Central Board of Excise and (i) Hqrs.—Director (Customs), Deputy Secretary
Customs (Land Customs), Dy. Secretary (Central Excise)

and Chief Vigilance Officer.

(ii) In Collectorates/Customs Houses, there are
public grievance committees headed by a
Collector.

(iii) Airports—Public Relation Officer.

11. Civil Aviation (i) Department—Deputy Secretary
(ii) IAAI—DD (Operations)
(iii) Air India—An officer of the rank of Manager.

(iv) Indian Airlines— (a) Commercial Manager
(Customer Service) in Hgqrs. (b) Sr. Dy.
Commercial Manager in Regional Hgrs.

(v) Delhi Airport—Complaint Counter.
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12. Coal (i) Department—Director.

(ii) Grievance Redress Machinery has been set up
at appropriate levels by Coal Controller's org.,
Coal Mines Welfare Org, Bharat Coking Coal
Ltd., Western Coalfields Ltd. and Singareni
Collieries Ltd.
13. Mines Deputy Secretary (No Grievance Cell has been
set up however),

14. Labour (i) Ministry—Deputy Secretary

(ii) Emigration Division—Joint Secretary/Protector
General of Eminragts hold public hearing on
threr days every week.

15. Food Director.
16. Civil Supplies Deputy Secretary.

17. Defence Director.

Statement-11 to provide *on-the-spot-redress”,
to people’s problems. Lok Nayak
Jai Prakash Narain Hospital has also
made similar arrangements.

Some examples of the arrangement made
for redress of public grievances in depart-
ments having wider public contact are :

—A Centralised _ Customer  Service
Centre Scheme has been introduced
in the natiopalised banks, with one
of the banks acting as a coordinating
agency, for expeditious redress of
public grievances. Initially started in
the four metropolitan cities, the
scheme has been extended to eighteen

—Public Grievance booths have been
set up at the main Railway Stations
in the four Metropolitan cities 1o
provide on-the-sport redress. These
normally receive complaints regarding
matters of reservations and refunds.
The officer-in-charge of the booth
tries to sort out the problem with the capital/major cities. The banks are
help. of officials concerned at the trying to encourage *‘on-the-spot-
Station. redress” through the ‘May I Help You’

counter where any customer can take

his problem and the official atiending
the counter helps in overcoming the
same.

—A ‘Single Window’ system has been
introduced in the Department of
Telecommunications.

—A  ‘Redressal of Grievances
Committee’ was set up by the
Ministry of Health and Family
Welfare in January, 1985 to deal with

—The Joint Secretary/Protector General
of Emigration and Deputy Emigration
hold a public hearing for two hours

grievances relating to medical care
facilities in Safdarjung Hospital, Dr.
Ram Manohar Lohia Hospital and
Smt. Sucheta Kriplani Hospital, New
Delhi. These hospitals have also
nominated Grievance Redress Officers

every Monday, Wednesday and Friday
to hear emigration matters. Where
prompt redress cannot be provided,
the petitioner is given an entry slip for
the following evening. The public
hezring system is being extended to
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all seven offices of the Protectors of
Emigrants located at Delhi, Bombay,

Calcutta, Chandigarh, Madras,
Cochin and Trivandrum.
—Department of Posts have made
provision  for  ‘Suggestion  and
Complaint Books' in all the GPOs
which are available at Enquiry
Counters. The Postmasters have to

see these daily so that action is
initiated on all the complaints with
out any delay.

—Delhi Development Authority has
devised a public hearing system to
make the grievance redress machinery
more effective and public oriented.
Days and timings have been fixed for

such hearings to be held by Vice
Chairman, Member (Engineering),
Member (Finance), Commissioner

(Housing), Commissioner (Lands) and
Director (Slum and JJ).

—Municipal Corporation sof Delbi has
set up grievance Cell in the
Commissioner's office as well as in all
the 10 Zonal Offices of the Corpora-
tion. Commissioner, MCD himself
hears Public Grievances on two days
every week.

News Item Captioned “Tin Bigha Survey
by Bangla Team thwarted”

503. SHRI SANAT KUMAR MANDAL :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether his attention has been drawn
to the news item captioned “Tin Bigha
survey by Bangla Team thwarted” appearing
in the ‘Indian Express’ dated the 3rd
February, 1986 stating inter-alia  about
inadequate security arrangements made by
India for conducting joint Sutvey by India
and Bangladesh of the Tin Bigha Strip to

link certain Bangla Desh enclaves with the
" main land under the Indira-Mujib agree-
ment of 1974;

(b) if so, the facts of the case; and

(c) the stage at which the matter stands
pt present ?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. R, NARAYANAN) : (a) Yes
Sir.

(b) and (c). Boundary demarcation work
along the Indo-Bangladesh border near Tin
Bigha, but excluding it, started on Japuary
28, 1986. On that day, the joint survey
team demarcated part of the boundary
between India and Bangladesh at Dahagram-
Angorpota. The next morning when the
joint survey team arrived at the work site,
they found that the marker fixed on the
ground after measurement the previous day,
had been uprooted during the night and a
large number of agitators had gathered inside
the Bangladesh enclave of Angorpots, who
were shouting slogans against the demar-
cation. Our security personnel on duty
could not provide protection for the
Bangladesh survey team within their enclave
and so at their request the work had to be
suspended. From our side, we are ready to
resume demarcation in the area at any time
convenient to the Bangladesh side, which has
been conveyed to them,

The allegations about India having
thwarted survey work at Tin Bigha as a
result of not having taken adequate precau-
tions are completely unfounded. Revenue
and law and order officials of Cooch Bihar,
as well as BSF personnel, were present on
the Indian side of the 'border to ensure the
security of the survey team. They could not,
however, prevent agitation within the
Bangladeshi enclaves.

[Translation]
Recommendations of Bilingual Committee

504. SHRI C. JANGA REDDY : Will
the Minister of PROGRAMME IMPLE-
MENTATION be pleased to state :

(a) whether the Bilingual Committee has
made certain recommendations in regard to
evaluation and implementation of pro-
grammes;

(b) if so, the details thereof;

(c) the details of the recommendations
accepted and of those not accepted with
reasons therefor; and
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(d) the effect of the accepted recom-
mendations on programme implementation ?

THE MINISTER OF PROGRAMME
IMPLEMENTATION (SHRI A. B. A.
GHANI KHAN CHOUDHARY): (a) to
(d). The Ministry of Programme Implemen-
tation has neither constituted any ‘Bilingual
Committee” nor is aware of the existence of
such a Committee.

(English]

Progress of Wire-Fencing work along
Bangladesh Border

505. SHRI AMARSINH RATHAWA :
SHRT CHINTAMANI JENA :

Will the Minister of HOME AFFAIRS
be pleased to state :

{a) the progress made so far in regard
to wire-fencing along the Bangladesh Border;
and

(b) the nature of the work done and the
amount spent so far ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL SECU-
RITY (SHRI ARUN NEHRU) : (a) and (b).
As yet no wire fencing work has been
undertaken. The Government have so far
spent a sum of Rs. 7.55 lakhs on survey
work.

Separate Agencies in States for Welfare
of Pensioners

506. SHRI ANANTA PRASAD SETHI :
Will the PRIME MINISTER be pleased to
state :

(a) whether the Union Government has
advised the Union Territories as well as the
State Governments to consider the possibility
of establishing full time separate agency to
take care of the problems and welfare of the
pensioners; and
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(b) if so, the reaction of State Govern-
ments in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI
P. CHIDAMBARAM) : (a) and (b). Yes,
Sir. A suggestion was made to the State
Governments in December, 1985 to consider
setting up of a separate cell/Department of
Pension and Pensioners® Welfare to look
into the problems and welfare of their
pensioners.

Responses are coming in from the States
and they are very encouraging.

Clearance to Himachal Pradesh for Felling
of Trees for Varlous Schemes

507. PROF. NARAIN CHAND
PARASHAR : Will the PRIME MINISTER
be pleased to state :

(a) whether Government have received
a number of schemes for clearance from the
State Government of Himachal Pradesh,
involving the felling of trees, for the construc-
tion of roads, drinking water supply and
irrigation schemes during the past three years
including the current financial year, up to
31 January, 1986;

(b) if so, the details of the schemes and
the action taken by Government in respect
of each one of them; and

(c) the names of such schemes as are
still pending for clearance and the reasons
for delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIZ. R. ANSARI) : (a)
Yes. Sir.

(b) and (c). A statement showing details
of sych preposals is attached.
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List showing upto-date position of proposals received from the Government of
Himachal Pradesh for construction of roads, water supply and irrigation
projects, during 1983, 1984, 1985 and upte 31st January, 1986

Sl. No.

District

Area Purpose

Remarks

3 4

1. Una

[

Bilaspur

3. Balaspur

4. Kulu

5. Solan

6. Mandi

7. Kangra

1983

13.80 ha. Water supply Scheme

2.16 ha.
road.

3.6 ha.

5.63 ha.
pass.

0.226 ha.  National Highway

1.75 ha. Main canal.

3 ha. Alignment of road.

Construction of Bridge

Construction of road.

Improvement of bye-

The Govt. of H.P. was requested
to furnish certain essential
information related to the pro-
posal on 4-4-1983 and reminded
on 6-3-1984. No reply has been
received so far.

Approved. The State Government

of. H.P. was informed of the
decision on 20-6-1983.

Approved. The Gow. of H.P.
was informed of the decision on
31-8-1984.

The Govt. of H.P. was requested
to furnish certain essential infor-
mation related to the proposal
on 27-6-83. No reply has been
received.

Approved. The Govt. of H.P.
was informed of the decision on
16-7-1984.

The Govt. of H.P. was requested
to furnish certain essential infor-
mation related to the project
on 17-8-1983. The State Govt.
was reminded on 6-3-1984,
22-6-1985, 29-8-1984, 17-11-1984
and telegraphically reminded
on 30-7-1985. No reply has
been received so far.

The Govt. of H. P. was reques-
ted to furnish some essential
information on 10-9-85. No
reply has been received.
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1 2 3 4 5
1984
1. Bilaspur 7.08 ha. Road alignment The Govt. of H P. was requested
(Kol Dam) to furnish some essential

information related to the case
on 7-5-1985. A telegraphic
reminder was sent on 17-7-1985.
Reminders were sent on 3-9-1985
and 11-10-85. No reply has
been received so far.

2. Hamirpur 3.0 ha. Construction of road.  The Govt. of H.P. was requested

to furnish certain essential infor-
mation related to the proposal
on 7-4-1984. Reminded on
7-2-1985. No reply has been
received so far.

3. Chamba 982.71 ha. Chamera Hydel Project Approved. The Govt. of H.P.
informed of the decision on

i 6-2-1986.
4. Upa 0.184 ha. Water supply scheme. Approved. The Govt. of H. P.
informed of the decision on
. : 11.7-1984.
5. Una 2.42 ha. Construction of road.  The Govt. of H.P. was requested

to furnish certain essential
information related to the
proposal on 27-8-1984. Remin-
der sent on 14-8-1985. No
reply has been received.

6. Lahul 23.18 ha. Thirot Hydel Project.  The State Govt. of H. P. was
requested to furnish some essen-
tial information on 23-10-1984.
A reply is still awaited despite
repeated reminders.

7. Shimla 1.10 ha. Road alignment. Approved. The Govt. of H. P,
was intimated of the decision
on 13-2-1985,

8, Shimla Not indica- Construction of road. The Govt. of H.P. was requested
ted by the to furnish some essential infor-
State Go»'t. mation related to the proposal
on 7-8-1985. A reply is still
awaited.
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9.

10.

11.

Shimla

Hamirpur

Mandi

. Hamirpur

Mandi

. Shimla

Shimla

. Kangra

Not indicated
by the State
Govt.

3.02 ha.

105.46 ha.

25.91 ha.

Construction of road.

Construction of
Chabutra-Amroh
road.

Construction of road.

1985

1.5 ha. Construction of road.

4 Bighas Construction of road.

0.10 ha. Construction of road.

3.36 ha.

Construction of road.

Construction of road

The Govt. of H.P. was requested
to furpish some essential infor-
mation related to the proposal
on 17-12-1984. Reminders sent
on 18-6-1985 and 18-7-1985.
No reply has been received.

The Govt. of H.P. was requested
to furpish some essential infor-
mation on 13-9-1985. No reply
has been received so far.

The Govt. of H.P. was requested
to furnish some essential infor-
mation on 18-6-1386. No reply
has been received so far.

Rejected. The decision was
communicated to the State
Government on 23-3-1985.

Approved. The Govt. of H.P.
was informed of the decision
on 5-8-1985.

The proposal of the State
Government was returned with
the request to furnish some
essential details on 5-8-1985.
Proposal not received back so
far.

The proposal of the State
Government was returned in
original for want of signature of
the C.C.F. and other details in
the case on 5-8-1985. It has not
been received back so far,

The proposal of the State
Government was returned in
original with the request to
submit the same with some
details on 15-10-1985. Reminded
on 28-1-1986. No reply has
been received a0 far,
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6. Kulu Not indicated
by the State

Govt,

7. Kinnaur  4.97.18 ba.

8. Kulu 12.63 ha.

Water channel

Construction of road.

Construction of

approach road.

9. Not indicated Not indicated Construction of

by the State

Government. Government.
10. Kinnaur 53.94 ha.
11. Shimla

by the State
Government.

— B e

by the State

Matiana-Baragaon
road.

Construction of
Nathpa-Jhakri HEP.

1986

Not indicated Construction of

Chalia-Ghoond
road.

The proposal was returned to
the State Government on
13-8-1985 for want of Sketch
map and other essential details.
No reply has been rece.ved.

The proposal was returned to
the State Government on
3-9-1985 with the request to
furnish some essential details
related to the proposal. No
reply has been received so far.

The State Government was
requested to furnish some essen-
tial information related to the
proposal on  11-9-1985. No
reply has been received so far,

The proposal was returned to
the State Government with the
request to submit the proposal
in the prescribed proforma
alongwith sketch map etc. on
30-9-1985. No reply has been
received so far.

The proposal has been consi-

dered by the  Advisory
Committee in its meeting held
on 7-2-1986 and is being

further processed.

The Government of Himachal
Pradesh has been requested to
furnish certain essential infor-
mation related to the proposal
on 13.2.1986. A reply 18
awaited.
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Recruitment to Delhi Police from
Neighbouring States

508. PROF. NARAIN CHAND
PARASHAR : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the recruitment to the Delhi
Police and the Delhi Armed Police has been
conducted ia the neighbouring States during
the last five year;

(b) if so, the names of the States and
the number of Jawans recruited from each
State during each one of these years;

(c) whether it has also been decided to
include Himachal Pradesh for this purpose
and some stations have been selected for
conducting this recruitment;
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(d) if so, the details thereof; and

(e) if not, the reasons for excluding
Himachal Pradesh from the purview of this
recruitment ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL
SECURITY (SHRI ARUN NEHRU)
(a) Yes.

(b) The details are given in the attached
statement.

(c) and (d). Recruitment of constables
from Himachal Pradesh will be made during
1986. The dates for sending the recruitment
parties to Himachal Pradesh are yet to be
finalised.

(e) Does not arise.

Statement
State-wise recruitment of jawans from 1-1-81 to 31-12-85
SI.  Year State No. of candidates
No. selected for appoint-
ment
1. 1981 Rajasthan 8
2. 1982 —do— 37
3. —do— Madhya Pradesh 125
4. —do— Uttar Pradesh 621
S, —do— Kerala 264
6. —do— Maharashtra 134
7. 1983 Rajasthan 17
8. —do— Uttar Pradesh 2
9, —do— Haryana 17
10. —do— Bihar 14
11. —do— Mabharashtra 15
12. 1984 Himachel Pradesh 16
13. 1985 Bihar 61
14, —do— Madhya Pradesh 9
15. —do— Rajasthan 56
16. —do— Karnataka 89
17. —do— Andhra Pradesh 21
18, —do— Kerala 643
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Collaborative Projects of Central
Mechanical Engineering Research
Institute, Durgapur

509. SHR1I PIYUS TIRAKY : Will
the PRIME MINISTER be pleased to
state :

(a) whether the collaborative project of
Central Mechanical Engineering Research
Institute, Durgapur, Nos. 468.52 04 with
SAIL, Ranchi and 421.MD.42 with
TISCO, Jamishedpur of 1982 and 1980 were
completed or discontinued; and

(b) if so, the reasons for discontinua-
tion ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE
DEPARTMENTS OF OCEAN DEVELOP-

MENTS, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI
SHIVRAJ V. PATIL) (a) Both the

Projects were completed.
(b) Does not arise.

Research Projects by Central Mechanical
Engineering Research Institute,

Durgapur
510. SHRI PIYUS TIRAKY : Wil
the PRIME MINISTER be pleased to

state :

(a) whether some National Laboratories
of Council of Scientific and Industrial
Research like Central Mechanical Engineering
Research Institute, Durgapur fulfils the
objective of performing Research in the
national interest;

(b) whether they are taking Research
projects during the last three years in
accordance with the Technology Policy
Statement of Government of India and the
priority areas;

the details regarding all the
projects taken during the period with
technical and economical viability including
projects kept in abeyance/dropped with
respective reasoning may be provided; and

(c) if so,

(d) whether those projects are taken for
career progression at the cost of public
funds ?
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THE MINISTER ON STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENTS,
ATOMIC ENERGY, ELECTRONICS AND
SPACE (SHRI SHIVRAJ V. PATIL) : (a)
Yes, Sir.

(b) The general approach to selection of
research projects in national laboratories is
to assess the extent to which they are
expected to fulfil the basic objectives of the
Technology Policy Statement of the Govern-
ment,

() A Statement indicating the lists of
projects undertaken by CMERI during the
last three years including projects kept in
abeyance/dropped is enclosed. All research
projects are taken up keeping in view various

factors including technical and economical
viabilities. Similar considerations govern
projects which are kept in abeyance/
dropped.

(d) No, Sir.

Statement

I. List of projects taken in 1983-84 at

CMERI, Durgapur
1. Investigation into factors affecting

performance of cold storage.

2. Development of large volume plasma
system.

3. A study on possibility of Scale up for
flow of waxy crude oil through pipe
lines.

4. Condition monitoring of power plant

equipment.

5. Design and development of tractor
operated reaper.

6. Design and development of micro

hydraullic turbine plant.
7. Fluidised bed gasification of coal.

8. Rudder force toraque measurement on
rudder stock of yard 1089 survey craft
for Indian Navy.

9. Design and development
transplanter,

of paddy



141

10.

11.

12.

1L

—

.
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Design and development of high speed
spindle.

Development of cold pressure butt
welding machine and process.

Standardisation of manufacturing
processes of fishing hooks for rural

artisans.

T.ist of projects dropped at CMERI,
Durgapur in 1983-84

. Vibration Study on Open Web Structure.

Setting up of a Micro-Processor

Laboratory.

Setting up of IC Engine Laboratory.

Utilisation of  Agricultural waste

Materials.

Monograph on Compact Heat Exchanger
of Fin and Flat Tube Type.

Vist of vproiects taken in 1984-85 at
CMERI, Durgapur

To evaluate the performance of (i) Epoxy
concrete for machine structures and
(i) Fpoxy mortar for machine founda-
tion.

Improvement in development of cvlinder
valve assembly for use with deep well
band pump mark-II.

A study on reliability and optimisation
of engineering Plants.

Design and development of deairing pug
mill.

Development of fabric washing machine.

Design and development of machinery
for coir briquetting.

Design and development of pressure cum
pulveriser for coconut shell.

Development of vibration test rig for
battery testing.

Develoment of wheel chair for physically
handicapped.
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10, Design and
extraction plant.

development of dust

11. Design and development of mechanical
handling and processing of city garbage
pilot plant.

17. Design and development of leather
processing machinery. :

13. Modular construction of machine tools.

1V, List of projects taken in 1985-86 at

CMERI, Durgapur

1. Appropriate technology for manufactural
of fishing hooks by rural artisans.

!Q

Design and development of agricultural
machinery.

3. Development of industrial machinery.

4. Design and development of heat
exchanger and cryogenic equipment.

5. Development of software/hardware for
robotics  application in hazardous
situation.

Increase in Cost of TVs

511. SHRI SOMNATH RATH : will
the PRIME MIN|STFR be pleased to
state :

(a) whether itis a fact that cost of
television is going to increase because of tax
levies; and

(b) if so,
taxes ?

the details of the increased

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENTS,
ATOMIC ENERGY, ELECTRONICS AND
SPACE (SHRI SHIVRAJ V. PATIL) : (a)
As on date, there is no increase in tax levies
on Television sets, leading to increase in
cost of TVs.

(b) Does not arise in view of (a) above.
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Cultural Ties with African Countries
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1 2
512. SHRIE. AYYAPU REDDY S o
Will the Minister of EXTERNAL AFFAIRS . .
be pleased to state : 15. Guinea Bissau 1
(a) the approximate number of people of  16. Gabon 10
Indian origin settled in the African continent, .
(country-wise); and 17. Guinea 2
(b) whether anv proposals are under 18. Ivory Coast 144
consideration f‘f Govemment. of sendi'ng 19. Kenya 70,000
cultural delecations to those African countries
for the purpose strengthening cultural ties of 20, Liberia 3,066
the Indians settled there ?
21. Lesotho 600
THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRg 22- Madagascar 21,500
(SHRT K. R. NARAYANAN) - (a) The 23 Mali 11
approximate figure of people of Indian origin
settled in the sub-Saharan African Continent 24. Mauritius 6,85,296
(country-wise) is as under : 25. Mozambique 5,000
Country Approximate No. 26. Malawi 3,000
of people of 27 Nigeira 14,000
Indian origin
28. Niger 23
1 2 29. Rwanda 300
7T 77T 30. Seychelles 5,130
1. Angole 10
31. Sierre Leone 500
2. Benin 250 32. Senegal 31
3. Burundi 250 33. Swaziland 100
4. Botswapa 1200 34, South Africa 8,50,000
5. Cape Verde — 35. Tanzania 40,000
36. Togo 85
6. Cameroon 150 .
37. Burkino Fasso 56
7. Chad 25 38. Uganda 1,200
8. Central African Republic 6 39. Zanzibar 3,050
9. Congo 15 40. Zimbabwe 1,55,000
4]1. Zaire 2,600
10. Comores 40
42. Zambia 25,000
11. Ethiopia 2900
12. Equatorial Guina 10 (b) Visits of cultural delegations from
India to various countries in Africa is a
13. Gambia 93 continuing process and proposals to this
effect are regularly under consideration by the
14. Ghapa 1189 Government.
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Indian Trade Representative in
Hong Kong

513. SHRI E. AYYAPU REDDY :
Will the Minister of EXTERNAL AFFA!RS
be pleased to state :

(a) the approximate number of people
of Indian origin settled in Hong Kong;
and

(b) whether there is any representatives
of the Indian Government at Hong Kong
Jooking after the trade and commerce of
Indians with Hong Kong and other near by
countries ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. R. NARAYANAN) :
(a) There are approximately 20,000
persons of Indian origin in Hong Kong.

(b) The Commission of India, Hong
Kong represents the Government of India
in Hong Kong. The office is beaded by
the Commissioner of India who looks after,
inter alia, our commercial interests in
Hong Kong.

Protection to Handicraft Centres
Products against High
Technology Products

514. SHRIMATI KISHOR! SINHA :
Will the Minister of WELFARE be pleased
to state :

(a) whether Government
increase grants to voluntary
engaged in social welfare work;

propose to
organistions

(b) whether any of the State Social
Welfare Boards have complaited that the

employment generating welfare work like

handicraft centres, sewing centres, etc. which
they organise are threatened by high
technology products; and

(c) if so, steps Government propose
to take to protect the employment generating
technologies which help socially disad-
vantaged women and other weaker sections ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) This has
to be within the available resources.
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(b) No such complaint has come to
notice.

(c) Does not arise.

Institutions for Welfare of Hindicapped

515. SHRIMATI KISHORI SINHA :
Will the Minister of WELFARE be pleased
to state :

(a) whether there are Government
aided or Government run separate welfare
organisations for the deaf and dumb and
mentally retarded;

(b) if so, whether their intake is
sufficient to provide fot these handicapped
people; and

(c) if not, the steps being taken by
Government to provide welfare institutions
for all handicapped people ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) There are
a large number of institutions for the deaf
and dumb and the mentally retarged mana-
ged by voluntary organisations and State
Goveroments.

(b) No, Madam.

(c) Government in addition to the
efforts made by State Government of Iadia
is actively assisting voluntary organisations
to establish more institutions for the handi-
capped, Government gives grant-in-aid for
construction of building, for meeting staff
costs, for maintenance of schools and hostels,
etc.

Safeguards against Radiation Effects
on Workers of Indian Rare Earths
Limited

516. SHRI BANWARI LAL PUROHIT :
SHRIMATI GEETA MUKHERJEE :

Will the PRIME MINISTER be pleased
to state :

(a) whether Government are aware
that due to exposure to radiation. the
workers engaged in the Indian Rare Earths
Limited under the Depattment of Atomic
Eaergy have suffered from cancer, heart
disease, premature ageing, ets,;
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(b) if so. to what extent the study
conducted by the Forum for Occupational
Health and Environmental Studies in this
regard is correct; and

(c) the steps taken by Government to
safeguard the workers enaged in the Indian
Rare PBarths Limited from such dreaded
diseases ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEFPARTMENTS
OF OCEAN DEVELOPMENTS, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) to (c).
Government has seen a study report on the
occupational health hazards at IRE, Alwaye,
conducted by Kerala Sasthra Sahitya
Parishat, Trichur Investigations conducted
by the Government have, however, revealed
that workers of Indian Rare Earths Limited
have not contracled cancer, heart diseases,
etc. as a consequence of their work environ-
ment. The study appears to have relied
upon inaccurate and incomplete information.
Workers at IRE Ltd. are subject to annual
medical check up. The Company ensures
that workers are not exposed to radiation
beyond the levels specified by Safety Review
Committee of the Department of Atomic
Energy which stipulates the levels in accor-
dance with the standards laid down by the
International Committee on Radiological
Protection.

Dust Emission and Abatement of
Noise in Cement Plants

517. SHRI BANWARI LAL PUROHIT :
SHRI JAGANNATH PATTNAIK :

Will the PRIME MINISTER be pleased
to state ¢

(a) whether Government propose to
conduct a comprehensive assessment of
pollution problems of the cement plants in
the country; and

(b) if so, the measures Government
propose to adopt to raduce dust emission
and abatement of noise in the cement

plant ?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI) : (a) and
(b). Based on assessment of the pollution
problems of the Cement Plants in the
country, emission standards have been
specified under the provision of the (Preven-
tion and Control of pollution) Act, 1981, A
Taszk Force has been set up to check the
levels of pollution from different units and
to work out a time table for compliance
of the standards. Measures for noise
abatement are being taken under the provi-
sions of the Factories Act and civic laws.

Social Forestry Programmes

518. SHRIMATI JAYANTI
PATNAIK : Will the PRIME MINISTER
be pleased to state :

(a) whether Government have prepared
a massive programme and included it in
the Seventh Five Year Plan to increase areas
under social forestry;

(b) if so, the additiopal areas in Orissa
and other States to be covered under social
forestry in the above plan period; and

(c) the amount earmarked to implement
such social forestry programmes in different
States during that plan period ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIZ. R. ANSARI) : (a)
Yes, Sir.

(b) and (c). A Statement indicating the
afforestation targets for various States/U.Ts.
for 1985-86 is annexed. The details of
amount earmarked in different States to
implement the social forestry programme
during the 7th Five Year Plan period are
being collected and would be laid on the
Table of the House, along with the area
targets for the remaining years of the
Plan period.
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Statement

li'rmcn Mx 150

Targets fixed under the New (0-Point Programme for the Year 1985-86.

SI. Name of the Afforestation Social Farm Forestry
No. State/U.T. seedlings to Forestry (No. in lakhs)
be planted (Area in
(in lakhs Nos.) ha.).
T 2 - 3 4 5
1. Andhra Pradesh 2600 30000 1200
2. Assam 400 12000 120
-3, Bihar 1500 26000 400
4. Gujarat 2550 35000 2000
5. Haryana 950 18350 450
6. Himachal Pradesh 550 17000 100
7. Jammu and Kashmir 350 13350 133
8. Karnataka 2500 28000 1400
9. Kerala 600 3000 500
10. Madhya Pradesh 3500 60000 800
11. Mabharashtra 2000 60000 1000
12. Manipur 120 2300 15
13. Meghalaya 130 3000 20
14. Nagaland 180 6000 40
15. Orissa 2142 17000 200
16. Punjab 527 20125 300
17. Rajasthan 820 40000 450
18. Sikkim 82 2000 55
19. Tamil Nadu 1100 40000 270
20. Tripura 150 3300 7
21. Uttar Pradesh 3250 53325 2400
22, West: Bengal 1100 19600 750
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1 2 3 4 5
Union Territories :
23.  Andman and Nicobar 95 380 3
Islands
24. Arunachal Pradesh 100 2500 5
25. Chandigarh 2.90 60 2
26. Dadra and Nagar Haveli 30 300 5
27. Delhi 25 500 4
28. Goa, Daman and Diu 32 310 10
29. Mizoram 700 66400 8
30. Pondicherry 10 200 3
31. Dakshadweep 0.04 -— —
28095.94 5,20,000 12600

Repatriation of Indian Civil Detainees
and Missing Defence Personnel
from Pakistan

519. SHRI C. MADHAV REDDI :
Will the Minister of EXTERNAL AFFA}RS
be pleased to state :

(a) the number of Indian civilian
detainees and missing defence personnel in
Pakistan since 1971;

(b) whether the question of their
repatriation to India bas been discussed with
Pakistan Government; and

(c) if so, with what results ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. R. NARAYANAN) : (a) Around
850 including 43 defence personnel missing
since 1971.

(b) Yes Sir,
{c) 63 civilian detainees have been
repatriated to India on 20-2-86. Other

civilian detainces who have completed their
sentence will be repatriated by 31st March
1986 as agreed during the visit of Foreign
Secretary to Pakistan in January 1986,

In respect of missing defence personnel, the
Pakistan Government have agreed that
a concerted attempt would be made out of
humanitarian considerations to locate the
Indian defence personnel missing since 1971.

Santhanam Committee Recommendations
on Corruption

520. SHRI B. V. DESAI :
SHRI M. V. CHANDRA-

SHEKARA MURTHY :

Will the PRIME MINISTER be pleased
to state :

(a) whether the Santhanam Committee
Report is being re-examined to see how it
can belp the Government in ensuring
speedier conviction of corrupt officials; and

(b) if so, how many recommendations of
the santbanam Committee have been fully
implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI P.
CHIDAMBARAM) : (a) and (b). The
majority of the recommendations of the

e
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Santhanam Commiittee has been accepted
and implemented by the Government.
Therefore there is no occasion to re-examine
the Report of the Committee.

New Industrial Schemes for Bihar

521. PROF. CHANDRA BHANU
DEVI : Will the Minister of PLANNING
be pleased to state :

(a) the details of the new industrial
schemes including expansion of existing units
submitted by the Government of Bihar for
inclusion in the Seventh Five Year Plan ;
and

(b) the steps taken or proposed to be
taken by Government in this regard ?
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PANJA) : (a) and (b). In the Seventh Fivé
Year Plan proposals submitted to the
Planning Commission, the State Government
of Bihar have proposed an outlay of Rs. 149
crores for large and medium industries and
Rs. 86.50 crores for village and small scale
industries both for new industrial schemes
and expansion of existing units for the
Seventh Plan period. These proposals were
discussed in the Planning Commission and
considering the availability of resources and
inter se priority for various sectors, an outlay
of Rs. 90 crores was agreed to for large and
medium industries and Rs. 70 crores for
village and small scale industries for the
Seventh Plan period.

A statement indicating scheme-wise outlay
proposed by the State Government and that

agreed to both for large and medium
THE MINISTER OF STATE IN THE industries and village and small scale
MINISTRY OF PLANNING (SHRI A. K. industries is enclosed.
Statement
Government of Bilhar—7th Plan outlay for industrial Schemes
(Rs. lakhs)
S. Name of the industrial scheme/project 7th Plan (1985-90) Outlay
No. Proposed by Agreed to by
the State Planning
Govt. Commission

1 2 3 4

A. Large & Medium Industries
(1) Existing Schemes
1. Bibar State Industrial Development 1825.00 1150.00
Corporation
2. Bihar State Credit and Investment 1600.00 850.00
Corporation

3. Bihar State Textile Corporation 1075.00 750.00

4, Bihar State Financial Corporation 1200.00 1000.00

5. Bihar State Chemical Corporation 1030.00 870.00

6. Bihar State Sugar Corporation 2200.00 1200.00

7. Bibar State Electronics Development 430.00 400.00

Corporation
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8. Blectric Subsidy 355.00 250.00
9. Generating Sets Subsidy 150.00 150.00
10. Interest free loan in place of 560.00 360.00
exemption from sales Tax
11. Feasibility Report subsidy 120.00 100.00
12. Capital subsidy 2000.00 1000.00
13. Industrial Area/Estates 800.00 250.00
14. Rehabilitation of displaced persons 45.00 25.00
15. Research and development 150.00 100.00
16. Quality Marking 50.00 25.00
17. Testing of Household Electrical 10.00 5.00
appliances
18. 1. S. 1. Marking 15.00 10.00
19. Data Bank 25.00 25.00
20. Rehabilitation of sick mills 500.00 50.00
(ii) New Schemes
1. Pilot Plant for leather and bone- 60.00 60.00
based industries
2. Electronic City 200.00 150.00
3. Film Development Corporation 105.00 50.00
4, Chemical City 70.00 70.00
5. E.T.D.C. Centres 125.00 60.00
6. Strengthening of D.T.D. 15.00 15.00
7. Manpower Planning for Electronics 45.00 25.00
industries
8. Freight Transport Subsidy 200.00 —
Toted ¢ 14900.00 9000.00
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B. Village & Scale Industries
1. Bihar State Small Industries Corporation  300.00 255.00
2. Bihar State Leather Industries Development 515.00 400,00
Corporation
3. Bihar State Export Corporation 150.00 105.00
4, Electric Subsidy 400.00 300.00
5. Adivasi T.C.P. Centres 40.00 20.00
6. District Industries Centres (Seed Money)  1200.00 400.00
7. Interest free loan in place of exemption 400.00 400.00
from sales tax
8. Testing Laboratory 55.00 45.00
9. Generating Sets Subsidy 200.00 200.00
10. Publication/Seminars/Exhibition 30.00 15.00
11. Planning and Monitoring Cell 30.00 15.00
12. Cooperative Department (Industrial 50.00 40.00
Cooperative)
13. Feasiblity Report Subsidy 50.00 30.00
14. Capital Subsidy 1000.00 980.00
15. Freight/Transport Subsidy 100.00 —_
-16. Rural Industries Technology 95.00 30.00
17. E.D.P. Centres 50.00 25.00
18. Industrial Area/Estates 500.00 400.00
19. Grant to Bihar State Khadi Viliage 530.00 530.00
Industries Board
20. Bihar State Handloom and Handicraft 225.00 225.00
Corporation
21. Handloom (General) 400.00 400.00
22. Handloom (Cooperative) 800.00 804.00
23. Handicrafts 330.00 200.00
24. Sericulture 1200.00 1185.00
Total : 8650.00 7000.00
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Selection of Subjects for Research

522. SHRI MOOL CHAND DAGA :
Will the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that Indian
scientists undertake research on a variety of
subjects on a large scale instead of
concentrating in a specific area which
brings about meagre results consequent on
dilution of energy and resources;

(b) whether it is also a fact that while a
large number of scientists bave obtained
Ph.Ds, they have not made as much
progress as has been made by scientists in
other countries; and

(¢) if so, whether Government propos?
to take any remedial steps in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENTS,
ATOMIC ENERGY, ELECTRONICS AND
SPACE (SHRI SHIVRAJ V. PATIL) : (a)
For a large country like India, if is necessary
to build science and technology capabilities
in diverse fields in order to utilise science
and technology for development of various
sectors. For a large scientific community
several areas of research provide challenging
opportunities which must be encouraged to
ensure innovative approaches required to
absorb and assimilate various developments
in science and technology. During the 6th
Five Year Plan, conscious efforts have been
made by the Government to identify thrust
areas in selected fields of science and
technology and these have been promoted
through carefully selected time-bound
research programmes. In many of these
fields, Indian scientists have made significant

. contributions.

Efforts involved in research and
development are often of exploratory
type and carefully selected prograrnrr!cs ca}n
very often lead to important contributions in
science and technology, though this cannot
be always ensured while initiating research

programmes.
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(b) Research efforts undertaken by young
research scientists ofien lead to awarding of
Ph. Ds degrees after certain amount of
innovative contributions have been made.
In India, various academic Institutions
register students for Ph. D degree and during
the year 1980-81, 3793 Doctorate degrees
have been awarded in various areas of
science and technology. Compared to the
large scientitic manpower required for various
developmental programmes in the country,
this is not too large. In view of the fact
- that the infrastructure available in India may
not be comparable to that available in
developed countries, it may not be always
possible to ensure the same level of expertise
as in the developed countries. Nevertheless
Indian scientists with Ph. Ds. have made
very significant contribution to natiopal
programmes in the areas such as agricultire,
atomic epergy, space etc.

(¢) Government  will continue to
promote scientific research keeping in view
our requirements in various  fields.
Conscious efforts will be made to be
selective in the choice of research areas.
During the 7th Five Year Plan some specific
Missions in major socio-economic sectors,
which will have large S and T components,
will be undertaken so as to achieve time
bound results.

Number of Projects Costing over Rs, 50
Croies and pending over 5 Years

523. SHRI MOOL CHAND DAGA
Will  the Minister of PROGRAMME
IMPLEMENTATION be pleased to state
the number of projects costing over rupees 50
crores which are pending for over five years,
showing the names of the Ministries ?

THE MINISTER OF PROGRAMME
IMPLEMENTATION (SHRI A. B. A.
GHANI KHAN CHOUDHARY) : Miaistry-
wise number of projects under implementation
with original approved cost of over Rs. 50
crores, being monitored by this Ministry
and which are delayed over five years, is
indicated in the attached statement.
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Fire Preventlon Precautlons in Hotels
ang Multlst'oreyed, Buifdings'

524. PROF. K. K. TEWARY :
‘ SHRI " BANAT “KQMAR
! MANDAL: = "'
SHR1 MULLAPPALLY RAMA-
CHANDRAN :

Will the Minister of HOME AFFAIRS

be pleased to state :

(a) whether in the light of the incident
of fire recently in the Siddharth Continental
Hotel in Dclhi, any steps have been initiated
to check whether such hotels, big businees
premises and multistoreyed buildiogs in Delhi
have taken adequate fire prevention
precations according to the rgles; and

)b) whether any prosecutions have been
launched against the defaulters in the
matter ? '

THE MINISTER OF.STATE IN THE
DEPARTMENT OF INTERNAL
SECURITY (SHRI ARUN NEHRD) : (a)
The Fire Advisory Committee constituted by
the Delhi Administration has been directed
to inspect all high-rise buildings, big business
premises and hotels in Delhi with a view to
assessing the adequacy of fire prevention
precautions installed on the premises,

(b) Action in keeping with the law will
be taken wupon receipt. . of, the:, ypto. date
!'CpOl'}S.( . L : ?, i

rpoty D

AT T
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Recommendation of Palme Commission
R 7 IO N b 1 A R

525. SHRI RAMASHRAY PRASKD'
SINGH : Will the Munister of EXTERNAL
AFEAIRS be pleased to state :

(a) whether it i5°a fact that Government
bave accepted the recomendations of the
Palme Commission relating to nuclear frees
zones and the non-proliferation treaty;» -+

(b) if so, the details thereof; and

(c) if not, the reasons therefor ?

THE MINISTER OF ,STATE . IN THE
MINISTRY OF EXTERNAL AFFAIRS
((SHRI K.R. NARAYANAN) : (a) No,
Sir,

i

{b) Does not arise.

, (€) Our position on  pucjear free zones
.Non-proliferation Treaty is, well known and
has been stated a pumber of times on the
floor . of .this .House. ,The Government
do ngt sec.any seasen for. .any change in
their.. basic  pasitien. - notyitbstanding the
recommen<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>